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FORM NO. 4 
(See Rule 42) 

In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. / 	OF 199 

App'icant(s) /4/t 	I 	'' 	 0,106 )

~o 
Respondent(s) 

Advocate for Applicant(s) 	 fr 

6 	
M. 	. 

Advocate for Respondent(s) 

• 
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Order of the Trbuna 

Heard Mr G.N.Das,learned counsel for 

the applicants and Mr A.Deb Roy, learned 

for the respondents. 

104 applicants have approached this 

Tribunal by this application with a 

prayer to allow them to join in this 

single application under the provision 
of Rule 4(5)(a) of the Central Adminis-

trative Trlbunal(procedure) Rules 1987. 

permission is granted. 

Application is admitted. Issue notice-

on the respondents. 

List on 19.5 .2000 for written state-

ment and further orders. 
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O.A.No.133/2000 

Datef Order thj  

19.5.00  No written statement has been 

fi1ed. One month time allowed to the 

respondents for filing of written 

statement. Let the case be listed on 

23.6.00 for further orders. 

Member(J) 
nkm 

'S 	 ,o  

cY 

12.7.00 Present : The Hon bie Mr S.Biswas, 
Administrative Member. 

Mr B .Choudhury is present for the 

applicant's counsel. Mr ADeb Roy, 

learned Sr.CG.s4c submits that written 

statement has already been filed. 

List on 30.10.2000 for hearing. 

• 	The applicant is at liberty to file 

• 	rejoinder if they wairt in the meantime. 

• 	
Member(A) 

pg 

30.10.2 00 Present: Hön'ble Mr Justice D.N." 
Chowdhury, Vice-Chairñian 

Heard the learned counsel for 

thre parties. Hearing concluded. 

Judgment delivered in open court, kept 

in separate sheets. The application is 

allowed. No order as to costs. 
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Vice-Chairman 
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If CENT RAL ?DM I NI ST RAT lyE TRIBUNAL 
GUWAHATI BENCH 

133 of 2000 

30.10.2000 
DATE OF DECISION4.*. ' 

ShriKandarpa 	 others 	 PITIONER(S) 

Mr G.K. Bhattacharyyai Mr G.N. Das and 	 FOR THE 

—VJRSUS- 

- The tJnionof India and others 	 - RESPONDENT(S) 

Mr A. Deb Roy, Sr. C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(s) 

THE HONtBLE MR JUSTICE D.N. CFIOWDHURY, VICE-CHAIRMAN 

THE HONBLE 

1, Whether Reporters of local papers may be allowed to see the 

judgment .? 

2. To be referred to the Reporter or not ? 

their Lordshlps wish to see the fair copy of the 

ud9Tnent ? 

4. Whether the Judgment is to be circulate4 to the other BeflcheE ? 

Judgrncnt delivered by Hon'blC Vice-Chairman 

1 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.133 of 2000 

Date of decision: This the 30th October 2000 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Kandarpa Narayan Choudhury and - 
103 others 
All the applicants are non-executive 
personnel serving in the Special Service 
Bureau, Imphal, Manipur, under the 
administrative control of the Divisional 
Organiser, Manipur and Nagaland Division, 
Imphal. 

By Advocates Mr G.K. Bhattacharyya, 
Mr G.N. Das and Mrs N. Devi. 

- versus - 

The Union of India, represented by the 
Cabinet Secretary, 
Department of Cabinet Affairs, 
New Delhi. 
The Director General of Security, 
Block V(East), New Delhi. 
The Director, S.S.B., 
Block-V (East), 
New Delhi. 
The Divisional Organiser, 
S.S.B., 
Manipur and Nagaland Division, Lamphel, 
Imphal, Manipur. 
The Area Organiser, S.S.B., 
Imphal, Manipur. 

By Advocae Mr A. Deb Roy, Sr. C.GS.C. 

Applicants 

.Respondents 

0 R DER (oRAL) 

CHOWDHURY.J. (V.C.) 

The applicants, 104 in number, are non-executive 

personnel serving in the Special Service Bureau (SSB for 

short) -under the administrative control of the Divisional 

organiser,. SSB, Manipur and Nagaland Division, Imphal. The 

cause of action as well as the relief sought for are same 

and accordingly their grievance is considered in this single 



application under the provisions of Rule 4(5)(a) of the 

Central Administrative Tribunal (Procedure) Rules, 1987. 

The grievance relates 	to payment 	of 	ration 

allowance on and from 9.8.1989. According to the applicants 

the allowance was denied to them for no justifiable reason. 

Mr G.N. Das, learned counsel for the applicants to various 

sanction orders of the Central Government and also mentioned 

a numbee of cases decided by this Tribunal. 

Mr A. Deb Roy, learned Sr. C.G.S.C. referred to the 

written statement and submitted that the ration allowance 

with effect from 9.8.1989 are being paid to the executive 

staff of the rank of Field Officer.and below, but the said 

allowance is not extended to the non-executive staff. The 

learned counsel submitted that the equation is made only in 

relation to House Rent Allowance and not to ration 

allowance. He submitted that the equation of ,  posts in 

various cadre of corresponding level of non-executive cadre 

were fixed vide Cabinet Secretariat Order No.A-11016/6/86-

DOl dated 28.10.1986. The equation is for the purpose of 

House Rent Allowance and not for Ration Allowance. 

After hearing the learned counsel for parties and 

considering all aspects of the matter, I do not find that 

this case can be distinguished from the earlier decisions, 

nor there is any scope for denying the ration allowance to 

the applicants on that ground. The ration allowance also has 

now become admissible to the employees serving in the SSB at 

Imphal and Imphal has been declared as category 'B' station 

with effect from 9.8.1989. The applicant shall accordingly 

be eligible for the ration allowance for 'B' Station with 

effect from 9.8.1989 or from the date of joining, whichever 

is later. 
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5.Accordingly the respondents are directed to pay the 

applicants ration allowance from the aforesaid date onwards 

within three months from the date of receipt of this order 

including arrears. 

	

6. 	The application is allowed. No order as to costs. 

D. N. CHOWDHURY ) 
VICE-C HA IRMAN 

nkm 
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IN THE CENTRAL ADMINISTRATIVE TRIJNAL: GUWAHATI BENCH 

GLJWAHATI. 
'N 	

0. A. NO. 	 / 

Shri Kandarpa Narayan Choudhury-c' 

... ____ 

—Vers us- 

Union of India and others. 

... Respondents. 

LI 
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IN ThE CENTRAL ADMINISTRATIVE TRIBUNAL :GUAFTI BENCH 

GUWAHATI. 

(An application U/s 19 of the Administrative Tribunals 

Act, 1985). 

O.i NO. 	 /2000. 

Shri Kandarpa Narayan choudhury 	I 
son of Late Kripaxnoy Choudhury 

Junior Accountant 

Office of the Divisional 

Organiser,i4anipur and Nagaland 

Division , special Service Bureau 

in short), Imphal(Mariipur). 

shrimati Yeorialda Khongsit 

D/O Late K.S. Swer 

Assistant 

Office of the Divisional Orgafliser, 

5.SB-, Imphal  

shri Mibir Kumar Dab 

son of Late Rasikial ijeb 

Junior Accountant 

Off i.ce of the Divisional organiser, 

1nphal 

chiyarn Kiran singh 

$Ofl of Thiyarn 	KonungjaO Singh 

Assistant 

Off ice of the Divisional Oganiser, 

0S.B., Iiiphal 

Shri Ananda chandra Payeng 

son of Moheswar Payeng 

Assistant 

Office of the Divisional Organiser1 

5.6.13., Irnphal 

Shri Nameirakpam Biren singh 

Son of Late N.Debfl singh 

UD.C. 
Office of the Divisional Orgarliser, 

5qS.B., Imphal 

C ontd... 

( 
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 Shri. Raikhafl Thotwon 

son of Late R.K. chinaongai. 

U-D.C. 

Office of the Divisional Organiser, 

Impha' 

 Shri Thoirei Dingthoi. Lienpu ch.iru 

son of Late T.D. shikangir 

U-D.C. 

Office of the Divisional Orgániser, 

S..S.13-, 	Irnphal 

 Shri sagolsem Ningthern Singh 

son of Late S.Mera 	singh 

U.D.C. 

Off ice of the Divisional Organiser, 

sS.B, 	]nphal 

 Szi/Mrs. Diamond Ragui 

wife of L. Ragui 

U.D-C• 

Office of the Divisional Organiser, 

$.5.B., 	Impha]. 

 s)-r1/Mrs. H..DaizaChing Paite 

• Daughter of Aithaflg 

U.D.C. 
-Office of the Divisional Organiser, 

Jnphal 

Shri Kallathu-Chirayil Idichandy 

Varghese 
son of Late K.V.Idichandy 

U.D.C. 
Office of the Divisional -Organiser, 
•s S .B ., Irnphal. 

shri Ngarigbam Lehaotornbi Singh 
SOfl Of Late Ng. Ibomcha 
U.D.C. 
Office of the Divisional Organiser, 
S.S.13.,imphal. 

shri Thingnam Mangoljao sirigh 
son of iiki. Mani singh 
ste no 

Office of the Divisional Organiser, 
., Imphal. 

• 	 cont.... 
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15. hri Tho)cchcca Gopal singh 

son of Late Th. Birchandra singh 

steno 
office of the Divisional OrganiSer, 

S.S.B., Imphal. 

16 Shri Thong alTi Mohendra singh 

son of Late i-i Kunj a Sirigh 

ste no 

Office of the Oivisl.Oflal Organiser, 

Irnphal. 

Thiyarfl Manoraxna Devi 

Wife of Th. Mohendra singh 

steno 

Office of the Divisional OrgarliSer, 

]iiphal. 

shri Thiyam MuhindrO singh 

son of Late Th. Modhu Singh 

stno 

off ice of the Divisional Orgafl.ISer1 

5.S.13., ]nphal. 

shri-  Pangambam Rosharl singh 

son of Late P.Raflji.t singh 

steno 

Office of the DivisiOnal Organiser, 

S.S.B. ,.Irnphal. 

Shri Asul SirlgnaiSui 

son of s.Jonathan 

5terO 

office of the Divisional OrgaruiSer,  

5.S.B., Imphal. 

Shri Ranjit choudhury 
son of Raghu Nath choudhury 

Steno. 
Office of the Divisional OrganiSer,  

.S.B., Irnphal. 

shri ThokchOmPriyobata Singh 

son of Late Th. Koireclg 

ste no 
Office of the Divisional OrgafliSer ,  

S.S.B , Jhtphal 

contd... 
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sh--i Gurum ayum lb et omb .i De v 

wife of H.  Jogendra Sharma 

L .D.C. 

Office of the Divisional Organiser, 

$.S.B., 1'aphal. 

Shri Bikash Barman 

son of Kamalakanta Berman 

L.D.C. 

Off ice of the Divisional Organiser, 

S.S.B., ]iiphal. 

Shri Sasanka Kar Roy 

son of Late K.N.ROy 

L.D.C. 

Office of the Divisional Crganiser, 

S.S.B, Imhal. 

Shri Thoudam Jinen Singh 

son of 91c Jati Sirigh 

Office of the Divisional Organise.r, 

S.S.13.,lmphal. 

Shr I TOij am Sanj oy Sin gh 

son of T.Shamu sirigh 

Store Keeper 

Office of the Divisional Orgaa.lSer, 

Imphal. 

Shri HidangrflayUrnMafliSana sharrna 

SOfl of i4ate 1. Nabadwip sharma 

Pharmacist 

Office of the Divisional Organiser, 

S..S.B.,lLTlphal. 

29, 	Karem sarjubala Devi 

wife of Late -omba Singh 

Laboratory Technician 

Office of the Divisional OrgafliSer, 

s.S.B.,Imphal. 

30. Shri Ram Bahadur chetry 

son of J3ishnu Bahadur chetry 

Driver 

Office of the Divisional Organiser, 

S.S.B.,lmPhal. 

contd... 

a  
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Sriri Sinarn sanajaoba singh 

Son of s- liarapha 

river 

f ice of the Divisional Organiser, 

s.SB., Imphal. 

Shri Kamel Dimnilung 

son of K. Gaithalurig 

Driver 

Office of the DivisiOnal Organiser, 
Irnphal. 

shri Wahengbam Kalabi 

son of W. chaoba singh 

Driver 

Office of the Divisional Orgafliser, 

s.S.B., lnphal. 

Shri HemnkhOsei 

son of sate Luflkhathflg 

Driver 
Office of the Divisional Organiser, 

S.S.B. ]hiphal. 

Shri BrahrnaCharJflayUm Krishn.adas hama 

son of Late Gourabidhu Sharma 

Driver 

cffice of the Divisional Orgafliser, 

$.5.B.., nitphal. 

shri N.Shtamachorofl Singh 

Son of Late N.BidIn 

Driver 

Office of the Divisional OrganiSer, 

5.S.B., Imphal. 

Shri Meinarn chitananda singh 

son of M.Indrakuinar 

Driver 

Office of the Divisional Organiser, 

S.S.E.,1flflphal 

shri Ng.ngorn Arnar sirigh 

son of Late Ng. 	isafla 

Driver 
• Office of the Divisional Orgafliser, 

5.S.B.,lTLphal. 

contd... 
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39 Sh'ri Adhikarimàyum Bishambar Sharrna 

Son of Late A.Iborncha 

Driver 

Office of the Divisional Organiser, 

S.-S.B., Imphal. 

shri L.Braja singh 

son of Late L.chaOba Singh 

Driver 

Office of the Divisional Organiser,  

S S 43.., linphai * 

Shri Pansatabarn Ibohal Singh 

son of Late Bihari 

Driver 

Office of the Divisional Organiser, 

5.S..B., MTLphal. 

shr• i Haobijam selungba singh 

son of H-1,hambsou singh 

Driver 

Office of the Divisional Organiser, 

S.S..B.,1npha1. 

shri Ngangom Ibohal sirigh 

son of Ng. Chaoba sirigh 

Driver 

Office of the Divisional Organiser,  

S.S.B, Irnphal. 

shri 1ongrailatparn Jeigeshwar Sharma 

son of K.Gokulchandra 

Driver 

Office of the Divisional Organiser, 

s.S.B.,]knphal. 

shri Thangpilen Kuki 

son of changkhotinpaO 

Driver 

Office of the Divisional Organiser, 

s-5.B..,3phal. 

shriwillirigson Lulthui 

on of Vareishun 

Driver 

Office of the Divisional OrgafliSer, 

s.S.B,iinphal. 

contd . . 
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Shri Vanirnawi Hmar 

Son of Late Beisei 

Driver 

Office of the Divisional Organiser, 

SØS.B., Iinphal. 

Shri Maibam Dilip singh 

son of Late 1ampok sirxgh 
Driver 

Office of the Divisional Organiser, 

S-S.B., Irnphal. 

Shri Sorokhaj.barn Yairna Singh 

SOn of Late Mani sirigh 
Driver 

Office of the Divisional Organiser, 

S.S.B.,Imphal. 

Shri. Laishram Mobi Singh 

Son of Late Kulabi Sjngh 

Driver 

,office of the Divisional Organ.iser, 

S.S.B.,Imphal. 

51.shri. Salarn Surjit singh 

Son of S. Babudhon singh 
Driver 

Office of the Divisional Organiser, 

S#S.B., 1phal. 

ShriNgamsilung R.Naga 

son of Late BaGtelung 

Driver 

Office of the Divisional Organiser, 

5.SB.,1nphal. 

shri. Tonrnuan Paite 

son of Late Mhanglen 

Driver 

Office of the Divisional Organiser, 

s.SB.,Iflhphal. 

Shri Pakai Gangte 

Son of Late hongsoi 

Driver 

Office of the Divisional Grganiser, 

S.S.B., ]iiphal. 

- 	 contd... 
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55 shri 	Naorern Jjevan sirigh 

son of Late Achorl 	'sirigh 

Driver 

(Efice of the 	DIV-S i.onal orgar1.1ser,  

SS.B.., 11 Pha 1 . 

56. shri Keising Jonah Tangkhul 

Son of Late MOYa' 

Driver 
Office of the Divisional OrariiSer, 

SS.B., 	Imphal' 

57 shri Maiinorn Manao 	sjngh 

son.of 	Late 	j-i., Modhu 

cleaner 

•Offi.ce of the 

S,SB.,JhPha )-. 

58e Shri L.Surendro sjngh 

son of Lhirish 

Cleaner 

Ofice of the Divisional Orgarliser, 

s.5..B., 	Imphal. 

 shrL L4Marlihar 	singh 

Sofl0fL 	sanajaoba 

cleaner 

Office of the Divisional Organiser, 

5.54B.,Imphal 

 shri- an l3ahadur chetry 

on of Santa Eahadur 

Cleaner 
Office of the Divisional Organiser, 

fliiphal. 

 Shri Arill Bez 

son of Late Durga Bez 

Cleaner' 

Office of the Divisional OrgafliSe, 

s .S RB., Imphal. 

shri Parsurarrt Dahal 

on of ,Oiinath Dahal 

Peon 

Office of the Divisional Orgarii-ser, 

.s.p.,Imphal• 

- 	 ' 
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shri chingangbaxn Kesho s.ngh 

son of Late ch. Mangi singh 

Peon 

Office of the Divisional Organ.iser, 

3S.Brn, Iraphal. 

shri C.T. Changthileng 

son of Late C.T. sanghai. 

peon 

Office of the Divisional Organiser, 

Imphal. 

Shri sorokhaibanrAngou singh 

son of Late S.BijOy singh 

Peon 

Office of the Divisional Organiser, 

.S .13., Irnphal. 

66, shri Karna Bahadur chetry 

son of SatIta Bahadur 

Peon 

Office of the Divisional OrganJ.ser, 

s.s.B., Imphal. 

shri Jagat Bahadur Thapa 

son:of Makbahadur Thapa 

Pe pci 

Office of the DivisiOnal organiser, 

S .S .13., Imphal. 

Thingujam Memi Devi 

Wife of Late Th.Kanta singh 

Peon 

Office of the Divisional Organiser, 

Shri Mayanglambarn Bheigya singh 

son of Late M.Ibomcha 

Peon 

Office of the :Divisional Orgafliser, 

.S .B. , Imphal. 

Shri Thingan Anand Singh 

on of 	Birchandra singh 

Peon 
Off ice of the Divisional Orgarliser, 

coritd..' 
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71. Shri. Manoj Kumar Malik 

Son of Late Mahindra Malik 

SafaiWal. a 

Ofuice of the Divisional Organiser, 

S. S. B., Imphal. 

• 	 72. Shri Rain Pujari Rain 
Son of Late Harinath Ram 

• 	 Safaiwala 
Office of the Divisional Organiser, 

• 	 S. S. B. , Imphal. 

• 	 73. Shri Dev Pujan Rain 
Son of Late Harinath Ram 

Safaiwala 
Office of the Divisional Organiser, 

S.S. B. ,Imphal. 

Shri Koushal Kumar Ram 

Office of the Divisional Orgariiser, 

S. S.B, Imp hal. 

Shri Madan Kumar Rain 

Son of Late Ishwar Dayal Rain 

Safaiwala 
Office of the Divisional Organiser, 

S. $. B.,. Imphal 

84a Gurumayum Hemolata 
Wife of Kh. Lalmani 

Nursing Assistant 

Office of the Divisional Orgariiser, 

S.S.B., Imphal. 

Shri Bachaspatimayum Budha Sharma 
Son of Late B. Nongma.ng Sharma 

Peon 
Office of the Divisional Organiser , 
S.S. B. ,Irnphal. 

Shri kamminlien Vaiphei 

Son of Late lhangzapav Vaiphei 

Assistant 
Office of the Divisional Organiser, 

S.S.B., Imphal. 

contd... 
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Shri Khumarithem Ran Kurnar 

Son of .  Khr . Ibotarist Singh 

U.D.C./Cashier 

Office of the Divisional Organiser, 

S. S. B. , Imphal. 

Shri Wangkhem Kunjo Singh 

Son of W. Amu Singh 

Assistant 

Office of the Divisional Organiser, 

S.S. B., Iinphal. 

Shri 'Baldev Sahay Sharina 

$on of Late Shri Jagadish Sahy Sha.rma 

Junior Accountant 

Office of the Divisional Organiser, 

S. S. B., Imphal. 

Shri Aribam Bidhanchandra Sharma 

Son of Late Abhiram Sharma 

Driver 

Office of the Divisional Orgariiser, 

S.S.B., Imphal. 

Shri Y.Bocha Singh 

Son of Late Y. Tolen Singh 

U.D.IC. 

Office of the Divisional Organiser, 

S.S.B., Imphal. 

Shri N. Ajitkumar Singh 

Son of N. Mani Singh 

Assistant 

Office of the Area Organiser S.S.B., 

Imphal. 

Shri A.Tomba Singh 
Son of Late A.Purno Singh 

U. D.C. 

Office of the Area Orgariiser, 

S..S. Be ,Irnphal. 

Shri A.Sanaton Sharina 

Son of Late A.Laljit Sharma 

U.D.C. 

Office of the Area Organiser, 

S.S.B. , Iraphal. 

contd... 
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	 'I 

Smti cj. Ashalata Devi 

Wife of Late Ch. •ochomanI Singh 

L.D.C. 
Office ofthe AreaOrganiser, 

S.S.B., Imphal.. 

ant. L.Momita Devi 
Wife of Late L. Bishambor Singh 

L.D.C. 
Office of the Area Organiser, 

S.S.B., Imphal. 

Smt. T. Landhorii Devi 
Daughter of Late T. Borachaoba Singh 

LD.C. 
Office of the Area orgariiser,S.S.B., 

Imphal. 

Srnt. tJ.Mema Devi 
Wife of Late U. Gouranityal 

L.D.C. 

Office of the Area Organiser 

S.S.B.,Imphal 

Singh 

, 

91 • Smt. M. Jib ol at a Devi 

Daughter of M. Angon Singh 

Pharmacist 

Office of the Area Organiser, 

S.S.B.,.Imphal. 

M.OJit Sthgh 
Son of M. Vaima Singh 

Store Keeper 

Office of the Area Organiser, 

SS.B. Imphal. 

L.DhaneshWor Singh 
Son of Late L.Mangal Singh 

Driver 
Officeof the Orgariiser, 

S.S.B.'ImphaI. 

W.Shyamkishor Sirigh 
Son of Late W.Iboton Singh 

Driver 
Office of the Area Organiser t  
S.S.B. ,Imphal. 

W.Kumar Sirigh 
Son of Late W.Narahari Singh 

Driver 
Office of the Area Orgaruiser, 

S.S.B. ,Imphal. 	 contd.. 
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IV 

966 H. Shyamkishor Singh 
Son of Late H. Tomba Singh 
Peon 

Office of the Area Organiser, 
S.S.B.,Imphal 

97.' L. Irabot Singh 
Son of Late L. • Ibohal SXngh 
Peon 

Office of the Area Organiser, 
S. S. B., Imphal. 

Tb. Pa±ijat Singh 

Son of Late Z 	Chaoba Singh 
Peon 

Office pf the Area Organiser, 
• S. S. B. Imphal. 

N.Modhurnangol Singh 
Son of Late N. Tombi Singh 

Peon 

Office of the Area Organiser, 

S.S.B., Imphal. 

P. Puma Singh 

Son of Late P. Sanatombi Singh 
Peon 

Office of the Area Orgarilser, 
S.S.B., Imphal. 

141. Tek Bahadur Chhetry 

Son of Dalbahadur Chetry 
Peon 

Office of the Area Organiser, 
S.S.B., Imphal. 

P.Abungnao 
Son of P.Tazinang 
Safajwaj. a 
Office of the Area Organiser , 
S.S.B., Imphal. 

M.Shyarnprashad Singha 
Son of M. Mohendro Singh 
cleaner 
Office of the Area Organiser, 
S.S. B. ,Imphal. 
Joginder Lal Sharma 
Son of Krishan Gopal Sharraa 
Driver 
Office of the Divisional Organiser 9  
S.S.B.,ImphaJ.. 

contd... 



Iv 

14. 

(All the applicants are non-executive 

personnel serving in special Service 

Bureau, nphal, Maniur under the admi-

riistrative Control of the Divisi Onal Orga- 

riiser, Manipur and Nagaland Division 

Impha.]. ) 

• 	 •.• 

-Versus- 

Union of India (represented by the 

Cabinet Secretary , npartment of 

Cabinet Affairs, Bikarier House 

Shahjahari Road, New Delhi ) 

Director General of security 

Block_(East) 

RaPurazn 

New Delhi-110066 

3 Director ,S.S.B. 

Block-V (Eaát) 

R .}( .Puram 

New Llhi-110066 

Divisional Organiser 

S.S.B. 

Manipur and Nagaland Division 

Lamphel 

Iznphal (r'Lanipur ) 

Area Organiser, S.SB. 

3hiphal ,an ipur 

.. 

contd... 
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1: PARTICULMs OF THE ORDER AGAINST HCH THE 

APPLICATION Is MADE:- 

I 	
Illegal and arbitrary action of the 

respondent -authorities in not allowing the appli-

cants to draw Ration Allowance Only On the ground 
iwecy 

that,Aere not applicants in various Original Appli-

cations disposed of by this H onble Tribunal di-

rectirig payment of Ration Allowance to the appli-

cant frQn due dates • The Director ,SSB, New Delhi 

Respondent No.3)cchas intimated the Divisional or-

ganiser, SSB, iiphal (Respondent No.4 ) that the 

non-applicants to Central Administrative Tribunal 

cases are not entitled to get Ration Allowance on 

the basis of judgment of central Administrative 

Tribunal, Guwahati Bench 

2) 	Memorandum No. 9/SSB/A_2/86 1 )-Manipur.. 

534 dated 10,2.2000 issued by the Respondent N0.3 

addressed to the peapondent No.4 summarily reje- 

cting the prayer of the applicants on the above... 

noted ground that they were non-applicants in these 

cases a (Annexure-xI at page 

____ 

The applidants declare that the subject-

matter of the order against which they want 

redressal is within the jurisdiction of the Tn- 

bunal 

c ontd... 
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3 :LINITATION:- 

The applicants further declare that 

the application is within the limitation prscriJDed 

under section 21 of the ?dministrat,jve Tricunals 

Act 3985 

4: FACTS OF THE CASE:- 

1) 	That the applicants are all rlon-execu_ 

tive personnel serving in the special service 

Bureau (S S.B in short) at Imphal (Manipur) under 

the administrative control of the Divisional orga- 

niser, S.S.B., Manipur and Nagaland DIvls±on,flpha1, 

Manipur (Respondent No.4) thich is a Department of 

the Govt. of India directly under the cabinet 

Secretary 

The applicants have a canmon grievance 

and interest in the matter and as such they are 

filing a single application inasmuch as the relief 

prayed for, if granted to one of them, will be 

equally applicable to all others as they are simi... 

larly situated with a view to avoiding multi 1c ity 

of lltlgations. The applicants crave leave of this 

Horible Tribunal to allow them to file a single 

application as provided in Rule 4(5)(a) of the CAT 

(Procedure) Rules, 1987. 

Contd... 

~i~ 



That the Government of India, In 1962, 

set up the'Directorate General of Security D.G.S. 

in short ) under the Administrative control of the 

Cabinet secretariat for some specific purposes 

which is a multi-role, multidisciplinary organ!- 

satton cauprising four agencies, namely , special 

Service Bureau s.S.Bm in short), Aviation Research 

centre LA.R.C. in short), Special Frontier Force 

(S.F.Frn in short ) and chief Irispectorate of Arma- 

meflts 

That the applicants beg to state that 

the cabinet Secretariat , vide letter No. A.27011/ 

4/86-EAII dated 18.12.87 addressed to the Director, 

Planning, Directorate General of security,informed 

that certain Concessions were granted to the staff 

of S.S.B., S.F.F., C.I.O.A (ief Inspectorate of 

Armaments) and Directorate of AccOuflt s and the 

concessions were listed in Anflexure-I. In the said 

letter it was also mentioned that for sQne of the 

concessions, the various hardship locations had 

been categorised as 9 and "c" stations as menti-

Cried in the AnfleXure-Il to the letter. In the said 

letter, it Was also mentioned that for the purpGee 

Of Hse•2Rnt allowance, concessions to the various 

categories to staff, the equation of post as 

contd. 
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listed in Annexure-A to the cabinet secretariat 

order dated 28.10.86 wOuld also be applicable in 

respect of the staff of .S.B., 5.F.F., C.I.C.A. 

and Directorate of Accounts. 

copy of the said letter dated 18.12.37 

álongwith two pnexures is annexed here-

with and marked as Annexu re-I. 

	

4) 	The applicants beg to state that,from 

the said letter and Annexures, it would be appa-

rent that certain concessions were granted and in 

the case of the applicants, the concession, refe- 

rred to against serial No.2 in Annexure-I, i.e. 

Ration Allowance, would be relevant. The House 

Rent allowance to the execttive cadre Was made 

admissible to the personnel of other cadres also 

of the corresponding level except in the case of 

S.S.B. Battalion personnel and Deputy Corflmandaflts/ 

Cnpafly commanders/Assistant ccmpany Canmander of 

S.F.F. and also those on deputation in the S.F.F. 

fran the Army 

- 	 5) 	That the applicants beg to state that 

the order dated 28.10.36 mentioned in letter 

dated 18.12.87 ( 4zjinexure-I) was an order from the 

Cabinet secretariat whereby the sanction of the 

president was conveyed to the equation of posts 

listed at Annexure-A in variOus cadres, Of 

c ontd . 
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- 	 corresponding level in AViat.Ofl Research Centre 

to that of the executive cadre. The present ap3.cj-

cants have been equalised with the Field Officers 

and below and as per the said equation, the appli-

cants were paid House Rent Allowance from 1987 

itself 

A copy of the said letter dated 28.10.86 

alongwith enclosures is annexed herewith 

and marked as Annexure-II 

6) 	That the applicants beg to state that 

as per Cabinet secretariat 'letter dated 18.12.87 

(Annexure-.I), Imphal was not categorised as either 

"B" or  •'c"locations  and as such the S.S.B. per- 

sonnel serving in ]lnphal were not granted Ration 

Allowance concessiOns initially 

On exercise of powers conferred on 

him as the Head of the Department and in terms of 

paragraph 3 of the cabinet secretariat letter 

dated 18.12.87 (AnnexureI), the Director,S.SB., 

New Delhi (Respondent N0.3), by his office Memo-

randum No. 9/SSB/A2/86(1) iv Pt-il dated 9.8.89 

conveyed his SanCtiOn to the classification of 

irnpha2. (Manipur) as. category "B" station for the 

purpose of granting various concessions as refe-

rred to in the letter dated 18.12.87 (Armnexure-I) 

for a period of three years with effect fran 

the date of, issue of that order dated 9.8.89 

c ontd... 
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Thereafter, the classification of Imphal (Manipur ) 

as category "B" 1oCtion for the purpose of granting, 

the above concessions was renewed from 9.8.92 to 

8.8.95 and f8to 8.8.98.. The latest rene-

wal of the classification of Imphal (Manipur ) as 

category "B" location was sanctioned vide memorandum 

dated 12.1.99 w.e.from 9.8.98 to 8.8.2001 

Copies of the said memoranda dated 

9.8.89 9  30.9.92, 8.12.97 and 12.1.99 

are annexed herewith and marked as 

Annexure-III,IV ,IV(A),and IV(B) res-

pectively 

That, after Imphal was categorised as 

"B" station, the employees of the S. S. B., serving in 

Imphal became eligible for receiving Ration Allowance 

with effect from 9.8.89 the date from which Imphal 

was categorised as "B" station and accordingly the 

Field Officers and below were being paid Ration Allo-

wance . However, for reasons best known to the autho-

rity, the applicants were not paid Ration Allowance 

in a most illegal and arbitrary manner. 

That the applicants beg to state that 

the Aviation Research Centre is a part of Directo-

rate General of Security alongwith S.S.B. and two 

other organisations. Similar concessions including 

Ration Allowance were granted to the employees 

of the Aviation Research Centre and 

coritd... 
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the non-executive Staff of the Aviation Research 

Centre were also deprived of the Ration Allowance 

and only executive staff was given the same. some 

employees of Aviation Research Centre, DOomdOOrna 

Id file.d an application before this Tribunal cia- 

iming that being non-executive staff, they were 

also entitled to get the Ration Allowance as Was 

being given to the executive staff, according to 

the equalisation done as per order dated 28.10.86 

(Armexure_Il) and the Same was numbered as O.A. 

245/95. A Division Bench of this Tribunal, by 

judgment dated 14.6.96, held that the Ration Allo-

wance Was admissible to the applicants and directed 

that the Ration Allowance be paid to the applica-

nts at the rate applicable to them With effect 

from the due date and to Pay the arrear amounts 

within a fixed period. The Aviation Research 

Centre authorities, instead of granting the conce- 

ssiOfls, filed an s.L.P. in the Honble supreme 

court challeng.ing the order passed by this Honble 

Tribunal gr-anting Ration Allowance to the nori-exe.- 

cutive staff ahd the same was numbered as special 

Leave to appeal (civil)No.1706/97. The•Hon'ble 

supreme Court, by order dated 16,3.98, dismissed 

the special Leave to Appeal and directed that the 

order be Punctually observed and carried into 

execution by all concerned 

c ontd... 
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copies of the judgment dated 14.6,96 

Passed by this Honb1e Tribunal and the 

order dated 16.3,98 passed by the Hon 1 ble 

supreme court are annexed herewith and 

marked as Annexure-v and VI respectively 

1 That the applicants beg to state that 

in pursuance of the said judgement, the cabinet 

secretariat , vide their order No. A_27011/4/86/ 

Eh.II/1483 dated 16.6.98, sanctioned the Ration 

Allowance to the. nonexecutive staff of the Avia- 

tion Research Centre and all payments have since 

been made to the staff who are still continuing 

at DoandOcxna which has been categorised as "B" 

Station 

That the applicants beg to state that 

some other non.-executiVe personnel of Aviation 

Research centre (ARC) in short), F.R.U. Nurnaligarh 

who were also deprived of getting the Ration 

Allowance had also filed an application before 

this Hori'ble Tribunal claiming Ration Allowance 

and the same Was numbered as O.A. 89/96. This 

Hon'ble Tribunal, by order dated 17,7.98,.±C 

disposed of the application diredting the depart- 

ment to pay Ration Allowance w.e.f. 22.2.94 along-

with arrears within 3 months. 

copy of the said order dated 17.7.98 

is annexed herewith and marked as 

innexure-VII. 

c ontd . . 
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That the applicants beg to state that 
cadre 

after the non_executive/employees of the Aviation 

Research Centre, Doomdocm and of Aviation Research 

Centre, Field Research Unit (F.ReUm), Nurnaligarh 

were gr(2anted Ration Allowance, .as stated above , 

in terms of orders passed by this Honsble  Tribunal 

which was not interfered by the Hon'ble supreme 

Court, the non-executive personnelservirig in the 

SS.B-, Itanagar in ArunaChal Pradesh filed an 

application before this Hon'ble Tribunal which 

was registered as O.k. No. 103 of 1999 claiming 

grant of Ration Allowance we.f. 8.11.94, date 

from which Itanagar was categorised as B'Station. 

• 	 This Ho n*ble Tribunal, by order dated 8.9.99 

• 	 disposed of the application by directing the respon- 

• 	 dent-authorities to pay ration allowance to the 

applicants with effect from the date on which the 

allowance became admissible. it Was further direc-

ted that the arrear amount as admissible to each 
)1 

applicant, should be a±d within 90 days from 

the date of receipt of the order 

copyof the said order dated 8.9,99 

passed by this Honb1e Tri-burlal.ifl O.A. 

NO. 103/99 is annexed herewith and 

marked a S Afl flexure-Vill. 

That,thereafter, the non-executive 

personnel of the SSB serving in shillong under 

the administrative control of the Divisional 

c ontd... 
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OrgaflLSer, S.S.B., shillong, Meghalaya who were 

similarly deriierat3on allowance also filed an 

application before this Hon'ble Tribunal praying 

for grant of ratiOn allowar1ceW.e.fE 0m the date 

when shilloilg Was categoriSed as "B" statiOn by 

the competent authority. The said applicatiOn Was 

registered and admittd as O.A. No. 367/9
9 . mis 

HotYble Tribunal, by order dated 12,1.2000 , 

disposed of the applicatiOfl by directing the  app-

ponderits to pay RatiOn Allowance to the applicants 

from the due date 

copy of the said order dated 12.1,2000 

is annexed herewith and marked as 

13) 	That the applicants beg to state and 

submit that they are similarly situated like the 

applicants in the above-noted original applica-

tions and their case for granting Rat iOfl Allowance 

is  fully covered by the orders passed by this 

Hon'ble Tribunal in the above-noted four original 

applications* The applicants are, therefore,relying 

on the order, dated 14.6.96 passed in O.A.NO• 

245/ 	(AnfleXUre_V), order dated 17.7.98 passe.ifl 

O.A.140.89/96 (nnexur.e-vII), order dated 8,9.99 

passed in O.ANO. 103/99 (iriexureVIII) and 

order dated 12.1.2000 passed in 0.A.NO.367/ 99  

c ontd... 
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(Annexure-Ix) , are entitled to be granted Ration 

Allowance w.e.frcin the date of categorisation of 

Imphal as B" station inasmuch as they are sirni-

larly s±tuátéd like the applicants in the above-

noted original applications 

14) 	That the applicants sunitted represen- 

tatiOns to the respondent-authorities praying for 

allowing them to draw Ration Allowance otherwise 

due to them . The representations were duly for - 

warded by the Divisional Organiser,Manipur, 	and 

Nagaland Division, flnphal ifRespondent No.4) to the 

Respondent No.3 under cover of his office letter 

No. V/AcCttS./Ratiofl AllOWanCe/2000-11028 dated 

28.1.2000 	The Director , SSB, New Delhi (Respon- 

dent No.3), by his impugned memorandum No.9/SB/ 

A.2/86 (1 )_Manipur-534 dated 10,2,2000 informed 

the Respondent N6.4 that, as per existing instru-

ctions, the non-applicants to central Administrative 

Tribunal cases are not entitled to get Ration 

Allowance on the basis of judgments of the central 

Administrative Tribunal, Guwahati Bench. The 

case of the applicants has since been rejected 

only on the ground that they were not applicants 

in earlier cases which have been allowed by this 

Hon*ble Tribunal . The applicants are not the app-

licants in various original applicants which have 

since been disposed of by this Honble Tribunal 

directing payment of Ration Allowance and as such 

the applicants, are not entitle6 to the grant of 

t 

c ontd... 
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Ration Allowance as per judgments passed in various 

Original applications. Because of illegal and arbi-

trary action of the respondent_authorities, as stated 

above, the applicants are convinced that no useful 

purpose will be served by waiting any longer and as 

such they are now approaching this Hon'ble Tribunal 

praying for relief. 

The copy of the said impugned letter dated 

10.2.2000 is annexed herewith and marked as 

AnnexureX 

5 : GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :- 

For that the action of the respondent_autho-

rities in denying Ration Allowance to the applicants 

is illegal, arbitrary and highly discriminatory and 

as such this is a fit case where this Hon'ble Tribunal 

will exercise jurisdiction and grant relief otherwise 

due to them. 

For that the applicants have been illegally 

discriminated against in not allowing them to draw 

Ration Allowance although they are similarily situated 

with those applicants of the ARC, Doomdooma , 

ARC, 	FRU, 	Numaligarh, 	S. S. a , 	Itanagar 

contd... 
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and .s.B., shillong who have since been granted 

the Ration Allowance , with arrears , in terms 

of the orders of this Hon'ble Tribunal and as 

such the action of the respondent-authority is 

bad in law and liable to be set aside 

Iii) 	For that the respondentauthorjtjes 

are required to extend the benefit of Ration 

Allowance to the applicants of their own in pur- 

suance of the orders dated 14,6.96 passed by this 

Hon'ble Tribunal in O, 245/95 (Annexure_ V ), 

order dated 17.7,98 passed in OA No.  89/96 

(Annexure- V 	), order dated 8.9,99 passed in 

O.A.NO. 103/99 AflfleXure- Vt) and order dated 

12.1,2000 passed in CA NO. 367/99 (Annexure_ V ) 

as they are similarly situated with the applicants 

in the above-noted original applications and 

that not having been done • the action of the 

respondent -author ity i5 bad in law and liable to 

be set aside 

Iv) 	For that the respondentauthority , 

instead of of extending the benefit of the above-

noted orders allowing ration allowance to the 

applicants of their own, cQ-flmitted a serious ille-

gality by d.tiig and harassing the applicants 

contd.. 
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to approach this Honthie Tribunal causing multi 

plic.ity of litigat.ions and as such the action 

of the authorities in denying ration allowance to 

the applicants deserves to be struck down as 

unsustainable in law 

For, that the action of the authorities 

in not allowing the applicants to draw Ration 

Allowance has resulted in serious discrimination 

qffending the equality provisions contained in 

Articles 14 and 16 of the Constitution of India 

and as such the action of the authority is bad 

in law and liable to be set aside 

For that,' in any view of the matter,the 

action of the authorities in subjecting the appli-

cants to serious and illegal discrimination and 

denying them the Ration Allowance otherwise due to 

them is bad in law and liable to be set aside. 

6; DETAILS OF THE REMEDIES EXHAUSTED:- 

The applicants had submitted representa_ 

tiOns to the ciptent authority through proper 

channel but these were rejected only on the ground 

that they were not applicants in earlier cases 

allowed by this Honble Tribunal in the matter of 

graflting ration allowance 

c ontd... 
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7 : MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 

ANY OTHER COURT :- 

The applicants further declare that 

they have not previously flied any application, writ 

petition or suit regarding the matter in respect of 

which this application has been made before any Court 

or any other authority or any other Bench of the 

Tribunal, nor any such application, writ petition or 

suit is pending before any of them 

8 : RELIEF SOUGHT :- 

It is , therefore, prayed that your 

Lordships would be graciously pleased to admit 

this application, call for the entire records 

of the case, ask the respondents to show cause 

as to why the applicants should not be granted 

the benefit of Ration Allowance with effect 

from 9.8.89, the date from which Imphal was 

categorised as "B" Station or from the date Of 

actual joining at SSB.. Imphal as has been gran-

ted to others who are similarly situated like 

the applicants and after perusing the causes 

shown, if any and hearing the parties, direct 

that, in view of the attending facts and circu-

mstances of the case, the applicants be granted 

Ration Allowance with effect from 9.8.89 the 

date from which Liphal was categorised as "B" 

contd... 



30. 

Station or from the date of their actual 

joining in SSB , Imphal including arrears 

due to them as has been granted to the simi-

larly situated non-executive employees of 

the ARC., Doomdooma, ARC, FRU ,Nurnaligarh 

SSE3, .Itanagar and S3B, Shillong after setting 

aside the impugned order dated 10.2.2000. (Ann- 

exure-X and/or pass any other order/orders 

as your Lordships may deem fit and proper. 

And for this act of kindness,the applicants, as in 

'duty bound, shall ever pray. 	 . 

contd... 
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9 : INTERIM ORDER, IF ANY, PRAYED 

NIL. 

10 ; noes not arise, the application will be 

presented personally by the advocate of the 

applicants. 

11 : PARTICULARS OF THE BANK DRAFT/POSTAL ORDR IN 

RESEOT OF THE APPLIcATI1. FEE:- 

I.P.O. NO. 	 dated 

issued by GuWahati post office payable at 

Guwahati i5 enclosed 

12 : LIST OF 	CLOSURES: 

As stated in the Index . 	 S  

c ontd... 
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VER I F I CAT I ON 

I, Shri K.N.choudbury, son of Late 

Krijaioy  choudhury, aged about 56 years, presently 

sering as the Junior Accountant in the Office of 

the Div3sional OrganiSer,S.S.B..1 Manipur and Naga- 

land Division, Irnphal , Manipur do, hereby verify 
1 

that I am one of the applicants in the accompanying 

application and I have been authorised by others 

to sign this verification on their behalf . The con- 

tents of paragraphs NO S 

ar 

those in parag±aphs 

are believed to be true 

have not suppressed any 

, 2 , L 	4-9 

true to my personal knowledge, 

10, IL 12,l3 

on legal advice and that I 

material fact 

Date :- 

	 /_ w 
Place:-Guwahati 
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Ar%nexure 	'Fr - 

tWo A.2701I/4J86EA-II. 

S 	
Government of India,  

cabinet secretariat, 

	

• 	•Bikaner souse (Annete)., 

	

S 	shàhjahan Road, 

New DeThi. 

New j31hi, the 18.12.810 -- 

The Director (planning), 

S 	 Dreceor aeneral of Security0 	
S 	

• 

• 	cast BlOck, R.K.PUram. 	 • S 

New fl3lhi..66. 	
4 

	

Subject 8 11. Crant of concessions to th staff of 558. SFF, 	4 
- 	 S 	 - 

C.LO.A. and Directorate of AccountS. 

* 

	

I am directed to convey to 	6anct ion of the 

president to the grant of ortcessidns mentioned in the 

jrknexureI to the various categories of staff of ss, 
AV 

CxOA and Directorate of Accounts sulject to the restrict.. <' 

ions indicated thereih on thov pattern of the Research & 

nalysie wing of this ecretariato 

26 	 Th0c0 orders tJIXI take effect w.e.f. it august, 

1987. 

E For some of the concessions the various hardship 

locations ha boen categorised as •B & • e stat iøns as 
S ' 

indicated in 	re II to this letter. However, if the 

ifeads of the ipartaent feel at certain tines that certain 

locations or assignments have bece specially hazardous 
S 	,• 	 -- 	 S. 

5 5 	• 	.55 	 . 	S 
and there is a 5pecific, increase in the threat to the 

p 	 • 	 - 

S 	 S 	

• Ccntd... 	 •• 	•. 
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personnel arid/ or premises, they can determine on merits 

the cirtieria of hardship and the period for which such 

locations may be ctegorised as belonging to category ie 

° C°  stat ions after recording the reasons in writing 

40 	 or the purpose of House Rent Allowance conco 

ssiona to the various categories of staff, the equation of 

poets as listed in AnnexureG j °  to the Cabinet secretariat 0  S 

order NO. A.l1Ol6/86.DoI 9  dated 28.10.86 will also be appl 

icable in respect of the staff of saii, SPP. CIOA and 

Directorate of Accountso 

50 	 ' This issues with the coricrznce of the Ministry 

of Finance vide their u,Oo No.s1428/sE/87 dated 10.8.87 

read with flQ No. 

1151/Dir. ri (s)/31 dated 2nd tee. 1987 

Yours faithfully 

(R .K .oAiais) 

Deputy secretory (sr) 

incl 1AnnexureX & II. 

copy tot.  

lo shri M. 130Joshri 9  Director, 5SB 1 0  

2. MaJo oenlo S.K.Sharma, ivsII, Ia Spre 

30 O.B.Mathur, Dy. Director OL Accounts. 

40 jo cO1cK.K,Btzndari 0  cIoz 

5,, shri j,subramaxan, Director IF)9 

6. shrj (,K.Mitta1, tyo Director of Accounts (sw). 

7, order File. 

cofltd.. 
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O'FICE Or TR 1 ' rIVIsON1LOROAiSER, 5S138iP. DIVNkNGARc 

	

NOeNCWF ,9/9798/27 	 Dated020011 ,97 

Copybo 

lo The omdts .CC, SSB oT)iraflg/PaSer/TeZUf0r informat ion arid 

	

necoary action 	ev0to your signal to.4724 dated 

251O 97 

sd/..Iflegib1e 

AREA ORQNISER (s) 

DIVLotS 5$B!ITATAGAR 

I, 



•/• 	J 

All t'xure-I. 

I 	Ub Tc Ti cAlul;zr 	CTT. i.ETT 	L. A.2?tJll/4/66CA.-II 
D.TD 15 DCEr3EP.1987. 

a— 	— — 	— — 	Ca C. 	— 5 	 — 	a,  

Si. :10 1 	flature of the extent of the concopEion nrted Ramarkc. 
• 

I 	 2 
— 	— 	— 	— 	-- 	— 	— 	— 

l 	 3 
— 	— 	— 	— 	— 	— 	- 	— 	- 	- 	— — 

4 
- 	- 

1) T-Iardthip Allowance A hardship ailojanoe 	£25% or basic py Por the 	tatlon icii 

cubject to maximum of 	400/a p.ma, in as belonging to t?cot 

reEpoct of category 'c' 	anfi 12.5% of baa- $ c' 	by thc 

sic subject to maximum o 4  1-o200/-. pam. DepatrYr1t undc t 3 c 	u'er 

to category IT3 6 	ttionz pt1er than now doeçyatoc 	to :L:z,thc 

thorertuted in the florha-Ftern mo rates till apl'; 

2.L. Aflc1 & "ii.cobar Xrland a12 Lak 
shdt7ecp, where rj.ecicl 	iliornce is 

already caictioned. 

coritd. 
I 



2) Iat ion Al. lowance Ration Allowance tothe rank of 

officers and below at the follo 

excepting 5SB Bn. perFormel and 

Day. comdrs/Asstt.DeyQcomdrS of 

also those on deputation in the 

the AMY ;. 

F i.e 1 d 

iiiflg rates 

Dy Coindt 

SF' and 

SF' from 

contd00 
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1 

Location 	Rates 
I) category 	no 	As admissible from time to 

stations 	 time in the Border security Porce 
in peace area 

category Lee 	As admissIble from time to 
Stations 	 time in the Bsr in operational 

areas 

3) clothing 	I) A nonrefundable clothing grant of 	 I) The amount will be paid as an advance and 
b3000/0 for staff other then SSB an. will be  adjusted on receipt of the jOin0 
personnel and oy.mdts/coyocomdrs/.stt6 .ing report at the hardship locatddn arif 	a 
coyocomrs of 5FF arid also these on depu- ertificate that the advance has been 
tation in the SPP from the Army,posted in utilised for the purpose it Was interice 
Category B & C stations an,'located at or -. 
higher than 3000 tltrs.above MSL and 602000/ 
fo. r staff posted at category B & C stat. . 

otis and located bettieer*' 1500 and 3000 	- 

Mtro above 1,4SL as a one time grant 	. . 

contd... 

li-41 



1 	 2 	 3 	 4 

ii) Renewal grant at the rate of 50/ 	(ii) This one ti.rilerlonarefuadabie 

p.a 	for location at or higher allowance will be admisible only .  

than 3000 i4trs 	above rst and to thore personnel who are Ported 

h,300/ 	poaø 	for locations in category ° B 0  & ° cl 	locations 

between 1500 and 30O(. Mtrs. for a period of not less than 

above MSL in category 0  B0 years. In caro the officer retu- 

& sc 	stations ms from posting from category •p 0  

& 	locations earlier than 7 

years at his own requesthe will 

be asked to refund proportionate 

share of the clothing grant / 

(ii!) The Head of the organiation 
at their oun dicretion uithin 
approved 	aremetors 	can classify 
any location as belonging to C3Ca 

teqory aBe 	& s C O 	station for the 
urose of clothing grant 	(Though 

on the basis of heioht aloneit 
mey not so qualify) based on other 
factors 	such as severe clfrcte 

' 

contd. 
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- 	- 	- 	 4 	- 	 - 	- 	. 

a, a, - - - - - 

- - 
	 2 	 3 	 - 	

,. 	 4 	 - 	- - 	- - 	
- - 

40 Special TA/DA 	Daily allowance at ir1crasedrats for - 
claj,fjed 'A 1  class Cities will be 
admis5jble during tour to category 

'B' & 	stations 

- 1'orterage and arLimal transport charges 
as admissible under Supplementary Rules 
(vide Mine of Fin0 	No0 S(34)Ii.E.IV 
(3) /64 dated 6olO65), for Classified 
areas in Himachal Pradeshwjfl be ad-_ 

misEibje for tours to all eac! 

Leava Travel 
concession 

30 & ° c stat ion ,,/ 

U) Employees other than"B'sH Bn per_j 
sonriel and those on deputation in theJ 
PP from the army posted - in - category-- 031 & '.c' ....ioations.wjfl_be.ent.jtjed to 

Laave Travel concession Oflcea year 
againt the normal ru)es ofone in 
2yearr.  

In case the employeea posted at category SO & ' c' locations has already availed 
the LTC for the block year 1986..87 before 
issue of this ordertht concerjon will 

be treated as pertaitting to the calencar 
year ,1986. 

contd. 0 0 

etc. (eug. ln a flarrow ValJ.ey).me Head 
oft the organisation - wj got aproved, 
well in advance, from the Cabinet Sectt., 
the parameter s  for declaring ny locat 
ion as equivalent to the category 'B' 
& 'C0  statiori ,,., 
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• 	 ,-•-• 	 •. 

- 

• 	 -, - - 
	 - — 	 a Is e — — a 	 a — - a a a -- •. - a a —. a a 	— fl - 	 - 	- 	a 

1. 	2 	 3 	 4 

(Ii) In case 6ftl5eath serious Illness of 	 — 
marriage of a fnily member q  where the 

family resides separately 0  the employee 
- 	 will be entitled to 50% of the raIl fare 

of the entitled class for travel to piece 

of residence of the £arnilyo If the 
employees are to travel more than 50 I<ms. 
By road either at the end of the journy, g  
fUll bus fare fbtsthis jouvey will also 

be re iinbu reed. 

' 6 3ournay time while pioyees post3 in Cate0rY *Be , & 6 C9 	 i. leave in ther case will commence and 
proceeding on 	station will be entitled to jiiTing - teirate on the date the employee rea 
ieaveo. 	 time between the point of duty and 	J ches the rail head nearest to the place 

nearest rail head., 	 f of duty at category I B' & lei station. 
j ±i)'rhe journy time should be reasonable 

- 	 •r and willbe determined by the respective 

• 	 -• 	---a Units. 

con6d.., 



7. HouSe Rent 
AlloWarC0o 

Eou5e Rent Allowance facilitiC?S admissible 

to the Executtve cadre will be admissible to 

the personnel of other cadres' also of corr-

esponding veixcept in the case of $58 Ba0 

personnel and Dy.Co±ts/poy.COdrS/kS stt. 
Coy.Coars of 5FF and also those on dep 

tation in th SFF from the Arrny 

L-C  



kkl  

ME 

sll~ 

1 	 2 

8 cash CQrnperlsation 

for work on 

floIld3ys 

cash compensation, for work on holj... 
day as Mrnisible to the staff of 
the executive cadre upto the rank of 
r. ie1d officers, in the 113 & 	& AW 
will be admissible to personal AssL 

starit, stenographers and other 

staff of Telecom, ciphar and M.T. 

cadres, who are drawing basic pay of 

p 	900/ (Pra..revised) and below 

are notcrnt .tled to overtime allow.. 
artcea 

3 	 4 

90 overnment 

transport 
overnment transport will be provi-

ded to the staff engaged in night  shif 
shift5 for picking them up and to 	j 
enable them to return to thir resi-
dence. 

security allowance at the following 

ete s 19 sanctioned to the followiriq 

category of the staff wrking in Top 

cret flranch?g 

subject to a maximum of 15 in each 
crade.. 

Designation 	jmourit. 

L.fl.C. 	 R.20/PaM.' 
steno. GrelII/IIDC 	R5. 	Q/PM., 

cteno.Gr.II/AsaistantRs. 50/ 

cection officer/pri- 

vate secret y/sr.p..pr. 1qO/P.M. 

Assistant Dlrector/ 
Area orqaniser/y. 

Director of Accbunts.R,. 200/ 

ii 

I 

10* security allcw 

ance to 

Ministerial, 
secretarial and 

Accounts cadres. 
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AflZ1exure.JL S 

GOVERN1EN' OF INDIA 

ChBiNE? SECRETARIAT, 

BUQ4NER HQSE ANNEXE 

SHAHJABN ROAD , 
NEW DLHI. 

No.A11016/6/86..D0X dated 28.10.86. 

I 

subjectz 	tension of House rent Allowanci concession 

to other cadres Of ARC at part with executive 

cadres. 	
I 

Referencel ARC Dtd V.0. NO. ARC/I /88/85 dated 
13.9.1986. 

20 	 In continuation to this eecrctariat letter 

Eo..49/11/8/86 DÔI dated 10.5.1986, sanction of the 

Z)resident is hereby conveyed to the equation of posts 

listed at nnexure_AR to this order in various cadres of 

corresponding leve2.b in the A.R.C. to that of the executive 

cadres in the said organisatiori excluSively for the 

purpose of pay!flfflit Of House seat Allowance as admissible 

to the executive cadre. 

3. 	 This issues with the concurrence Of the 

Director (IF) vide thOir.Dy. No. 1799 dated 1.10.1986. 

(.K.Ganger) 

reputy secretary 

134R') 

ri p.swáminathan,DrectOr ,ARCDW x2hi. 

shri NI.CaROY thoudhury,DirectOr of ACCOUntS. 

Cabinet secrotariat.Now Delhi. 
shri J.Subramaniam,DirectOr(IF)Cabiflat secre- 

tariat,New Delhi. 
Guard pile. 

contd... 
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	 Anriexure 

fr 

to. I)esignatiOfl and pay corresponding pay sca]Of other 

scale of Executive cadres. 

cadre. 	- 

2. 	2 3 

2. 	6.R.0 	 1, sectiOn officer k.65O..22O0/.. 

 AccOunt Officer .8404200/.. 

 Private 	CtS s.7751200/- 

tary• 

 sr. P.A. L.6501040/- 

 ksstt.Fire 06504200/.. 

officer. 

 Asstt.Caflman £I.6501200/. 

dant. 

 ASstt. Engineer R&.650..1200/. 

 Asstt.SUreOfl ics.650220O/. 

(civil )Gr.I. 

S. Deputy works .650.12O0/- 

Supdt. 

10. A5stt.. rech. 	.6 50,1300/.. 

Officer. 

Ii. Asstt.AeZO'- 	k06501200/ 

drane Officer. 

As8tt.Metro 	k.65012O0/..i 

logiat. 

Librarian. 	k.65O1200/i.. 

2, yield 	ficer 

b.55025750E8 	10 Assistant t .425800 
30..900. 	 to Steno,Gr.II 

(PA)- 	) 

• 	 . 	 3. Accountant ks.5O0..9OO/.0 

4. ztticn L.550.75O/. 

Officer. 

• 	 5. Asstt.Librarian 16.550.90 0/ 

( 

 yoreaafl. IIh,9 5509OO/. 

 Jt.TechfliCal s.550'900/- 

of ficerGr• I 

 Jt.stores Officer $.550900/- 
or. I. 

cotd.'. 



I 
	

I~q  

jo 

2. 

Technical Assistant 	L.550..750/ 
(Air wing). 

communication Asstt. k.550.750/. 
Professional 	 W10550.'.9004. 

Assistant. 

jr. Accounts officer. L,550..900/ 
Senior ; &ta]. Asstt. ki.550w900/.i, 

Group BNpOstst Though F.O. is a group ace poat,their 

equivalent with P.O. (crcup c ) posts is shc*ilfl as 

there is not equivalent post of Jisstt./P.A. (steno-II)/ 

Astt. Librarian in junior executive cadre * 

3. DepUty riefid 

Officer. 

l'o teno.Gr.IXX 	L.330560/. 

15.560..20i.40 04- 2, U.D.'C. 

3. Technical AsBtt. 	.425.700/. 
*Z (Library). 

• - 	 4. overseer. 	 L.425u,700/.0 

5. Teacher 	 s.290560/., 

.6, rraing sister 	.4551OO/ 

staff Mrse 	 £.425640/ 

sr. Radio 	 ka6425.640/. 

Lab. Technician 	£.330.460/ 

Pharmacish(quali 	33000560/ 

• 	 fied). 

Li. senitary InspectOr k.330..560/. 

Operation Theatre b.330560/. 

Technician 

Sr. Lab.chnicial 	.42S..700/.. 

Aastt.poreman 

c ontd... 



3 . 

MasEcOUry 

(Phys iothera- 

pist). 

Dietician 	L. 425.440/.. 

Jr.Technical Rso 425..700/.. 
Grade-fl. 

Jr.5tOres 	Its. 425..70O/.. 

offIcer 

G.tadeII. 

j'.0.X/suer.. 	be 425.600/.. 

visor 

Head clerk 	Is'. 425.600/.. 

(Accounts) 

Pay Accounts Is. 330..560/. 
Clerk. 

liedical Assies- 

taRt (Dental). L. 425.600/. 

Medical Avols. b%* 425.600/.. 

tant4oeneral) 

• 	 24. AerCdrczne qp.. 

erator. 	a,. 380.660/.. 

Radio tech.. 	&s. 380..560/.. 
nii.ari. 

RadiO Ope- 	. 380.560/.. 

• 	 rator. 

2. ScentiEic 	iu. 425..700/0 

.MStt. 

seni?r  Observer Rs.330..560/.. 

juni 'or AccO.. 	Is. 425-100/.. 
* 	Untant. 

Is.330u.8.I370..10.. 1. L.DC. 	 Is. 260.400/.. 

400.EBi..10..480/.. 2. Asstt.Staton 

Officer. 	 I5. 330.480/. 

• 	 3. Leading Fire.. 	Is. 320..400/-' 

• 	 man/M.T. Ftter/ 

Driver/Driver 

Mavilder. 

cOntd ... 



1 

4. 

Pixan/pire Operator 

Lab.Assi$tant 	 L.260..400/. 
j'elephone Operator 	 k.260..400/.. 

Carpenter (AIr Wing) 	 .320400/ 

84 Carpeflter(M.v.) 	 k.260..400/.. 

WC)rk9hop 

9. Taller (Air. wing) 	 . 320.400/- 

(presr1t Incumbent). 

10. Tailer (Air wing) 	 .260I.400/.. 

(puture Incumbent ). 

11. Driver aperator crane 	s.330480/. 

• 	 12. 	maciet(unqia1jjed) 	L.330430/ 

Mechanic 

Electrician 	 £.260_400/. 

.2606326... 1.r.Gestenor 	 k.260..35o/.. 
8.350/,. 	 Operator. 

Driver 	 L0260350/ 
Lines SubThspector 16.225.350/.. 
carpeater(M.djcal 
Unit).  

S. Tailor (Med.i.cal Unit )be 260-350/40  

Pitter. 	 .260350/. 
Sr.xaminer(Tyre) 

S.Vulcanisor Pitter. 	.260.350/. 

.lacksaith,Grade..I 

lder,cade...x 	 .260..350/.., 

11.upholeter. 	 4260350/.. 
12. Mechanic(irner) 	L.260350/.. 
13. £ainter, 	 .260.350/.. 

144 Mitri. 	 k.260350/.. 

contd... 
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6. pield Aesista. 

i) s.225.560..6..290- 

(Matriculate). 

2104..25OEB. 
5.270/.. 

(NonM.atriculate),t 

iii$.2254..$.460.649O- 

V 	 (i,n Matriculate. 

aft!zr 15 jearis of 
regular service). 

1.. Iab.Attondent 	k,21027O/.. 

 Aya1 k.1%..232/.. 

 natry &.200250/ 

 Peot ki.196..232/. 

5, sweeper s. 196.23 2/ 
V(.$aa iwall a ) .  

 cho'i]Uder/ 6196..232/ 

watchnafl' 

 Gardener/Mali. .196...232/. 

S. Linwan i0210270/ 

 Lab.Attendent/ fs.21O210/. 

8earer. 
 carpeiter (Air- bo21O..29O/ 

WIng ) 

 Carpeflter. Rz.210290/'. 

Grade..Xi (M'V. 
workshop). 

 Read Gardener 

 jamdar (weeper.210250/ 

 tod. R.210250/- 

 Para..maintei 210-290/40  

ance Assistant, 
(pac)er). 

 coler. i.21029O/. 

 Grass Oittor. .196232/ 

 ,terman/ 

te.t carrier. 

1.. zo'4er. 

Dresser. 	 a3.210.270/.. 

Ay& (para M.di.. ks.200.250/.. 

Cal staff). 

cont,d... 
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6. 

22. Barber 200-250/110  

23,* ward aoy/waiter/ L.196.232/06 

a1her up. 

24. 14azdoor/Anti.- 1496.432/. 

Malaria xiazdOor. 

 thubi 396.232/ 

26. neler .210.290/0 

21. cleaner. 2496.232/.p 

28# jr.lectriciafl. hs.2O.29O/.. 

2L 

rade-IX. 

30. volder,Grade- ZX. Es.210.290/.. 

 Piat Roan Attefl- Rs.ZIM-270/.. 

dant' 

32. ..ir 	at ASSIC.'. ks.210.290/ 

tant. 

rrafic Harxd Z,2OQ25O/ 

cservatory 	. 210. 250/ 

Attendants 

. •u•.. 
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( coi 	 SECRET 
1....: 
k 	.. 	 No. 9/SB/A2/86(1)Iv Pt.ii 

Directorate General of Security 
Office of the Director,SSB 
Block -V(East), R.K.Puram 

• 	 .1 	 New Dlhj-110666. 

• 	 Dated the,  

• 	- . 
	 M4ORANDUM 

Subject :- 	Grant of concessions to the staff 
of SSB O  

In exercise of the powers vested in -
hill as Head of Department, in terms of Para 3 of 
Cabinet Secretariat letter No. A-27011/4/06—EA.II 
dated 18.12.87, the sanction of the Director, SSB 
is hereby conveyed to the classification of the 

1 	. undermentioned stations as Category 'B' stations 
• 	•: 	. 	for the purpose of grant of various concessions 

mehtioned in Annexure I (other than clothing grant) 
of the above quoted Cabinet Secretariat order . • 	. 	dated 18.12.87, for a period of three years w.e.f. 
the date of issue of this order, 

• 	 Sl.No, 	Nanieof the station 	 . 

10 	 Gangtok (Sikkim) 
2 	 Aizwal (Mizoram) 
30 	 Impha]. (Manipur). 	 ..c)4 . 

Sd,.. 
G.P. VERMA ) 

Dy. Insector General (E). 
To 	 : 
1, The D,Os UP/NB/NA/AP/Manipur/shillong/Raj & 	 .4 • 	

Gujarat/HP Divisions 0  
2 All DIgS TCs,  
3 Director of Accounts, New Delhi (5 copies) 

Commandant, CSD & W Bhopal. • 	 • 
Commandant, TC Faridabd. 

6 All Branches, SSB Dte. 
7. Order file, 

ts  

- 	

: 

• 	 .. 	
•. 



k 
No, 9/SSD/A2/86(1 ) ,IV(pt)4688 
Directorate Gcncrl of Security 
Office of the Director : 3513 
Block No. V(East) 1, R.K.Purm 

New Delhi : 110066 
Dated the : 30/9/92. 

Subject :- rant of concessions to the staff of SSB 
• posted at Irnphal. 

In exercise of the powers vested in him as Head 
o±' Department, in terms of Pars. 3 of the cabinet Secretariat 

'1 	 letter No, A-27011/4/86—EAII dated 18,12,87 and in conti- 
nuation o this Directorate Memorandum of even number dt09,1.0,, 
89k,  the sanction of Director,SSB is hereby conveyed to the 

• classification of ~'9 Imphall q  Manipu.r and Nagaland Division as 
• Category OW Station for the purpose of grant of various 

concessions mentioned in Annexure I (other than Clothing 
grant) of the above quoted Cabinet Secretariat letter dt,18, 
1287, for a further period of 3 years w,e,f, 9.S,92 

Sd/ 29/9/92 
(B.D. ADIiIKARI •) 

ASSISTANT DIRECTOR (EA) 
Cçpyto  -. 

1 0  The Director of Accounts, Cabinet Secretariat, R0K.Furar, - 

H NewDeihi. 

2, Divisionalorganisei' 9 s313,Manjpur:& Nagaaand Division, 

30 DIG/Kohirna, Irnphal0 

4. DO J&K/FU?/UP/R&G/SB/NB/NA/Ap/shhiong DLvisjon. 

5 DIG . TC Sarahan/Samnibari/Harlorig/FA Gwaldam, 

.. 6o Accounts Officer 9  SSB, 	. 	 . 	
• 

7,. Guard file, 	H 	. 

	

• 	 0000 

-. 	 :1.2 SSJ? 'i(/2IfJl,, and 
I.) (vlsi,,,, 	 . - • 

• 	• 



• 	 __ 

No0 9/SSB/A2/86(i)-.1V(Pt).3569 	t, 
Directortte General of Security,  
Office of the Directo, 5513, 
East Block , V, R.K. Puram, 
New Delhi - 110066 

Dated, the, 8th Dec, 19:97 

ORDER 

In continuation of this Directorate Memo 

No 9/SSI3/A2/86(l)-v(Pt) dated, 26,8.92 and No. 9/SSB/ 

A2/86(1)-IV(Pt) dated, 30.992, the sanction of the 

Director, SSB is herer accorded to the classification 

of the following stations of Manipur & Nagaland Division, 

as Cateqory 'B' station for the purpose of variou 

cthbcessions from the date and period shown against 

each in terms of Para-3 of the Cabinet Secretarja 

letter NO, A.-27011/4/86-EA-II dated, 18.12,87, 

. 	. 
_ 

Q 	 • 	O 	 S 	0 	 0 	 S 	• 	* 	* 	S 	 S 	 • 	• 	• 	• - S 	 • - • 	• 	S 	 0 	 0 	0 	 • 	• 	• 

10 Imphal, M&N Division. 'B 	9.8.95 to 88,980 

2. Kohima, M&N Division, i Bl 	26.8.94 to 258.98. 
•0 0 0tO•.,S5,. 

so,— 04/12/97 

KAN SING.H ) 
ASSISTANT DIRTOR (EM 

Copy to :- 
1, The Director of Accounts ., Cabinet Secretariat, 

R.K. Puram, New Delhi 

D, M&N Division, IMPHL, 

DIG, Kohima 0  

4, DcDs HP/uP/J&K/RG/sB/N/tii/p/shi1long, 

50 DIGs TC Haflong/Sarahan/Salonibari/Janimu/ 
Kumarsairi, 

6, Order file 0  

Sec tk'z Of/we'. 
44anipur & Nagihtnd Dzvi 	 H 

• 	 S.S.B. imphaL 

$ 

• I 



lip 

No. 9/SsB/A2/86(1)-IVPt.75-90 	o 

DIPECTORATE GENERAL Ut'  SECURITY, 
• 	. 	 . 	 OF?ICE OF THE DIRECTOR : SSB, 

EAST BLOCK, V, R.K. PUM, 
NTDELHI 4 110066. 

Dated the, 12 Jan,' 1999. 

ORDER! 

In continuation of this Directorate Order, of 
even number dated, 8th Dec. 1997, the sai1tion of the 
Director, SSB is herebj accorded to the classification 

• . 	 of 'Imphal l  M&N Division as Category 1 13' station for 
the, purpose of various concession with effect from 
9.898 to B.B. 2001 in terms of Para-3 of the 
Cabinet Secretariat D  letter No. A27011/4/86EA11 - 
dated, 1812.87. 

Sd/ 11.1.99 

( N.C. )3HATTACHARJEE ) 
ASSISTANT DIRT0R(EA) 

1. Director of Accounts, Cabinet Secretariat, R.K. Puram,. 
New Delhi - 110066, 	 , 

2, DOs: M&N/HP/J&K/UP/SB/NB/NA/zp/Shil1ong/R&o Divn. 

3. ]DIsG TC Haflorig/Sarahan/Salonibarj/Jarnrriu, 

AcCounts Officer, SSB Directorate, 

Orñer file. 	 , 

p  .d 

- 

5ffOjOffiCeTi 
.-thnipur & Noga1tfld Dvt 

SS.L3. imp/sal. 	 . 

• 	 • 



CWflt&L AUAININ -TIVE tt(IULJUAt, GUW 
1. 

- I 	 OrigindI ApplicaUon No245 of 1995. 
:'•• 	. 	 . 	 . 	. 	 .: 	 : : 	• 

	

.• . 	

: 	 J)te of Orier z This th 14th Day o.3'une.1996. 	• • 

Hon°blc Shri G.L.Sang1yire 4,ManLber() 

HondDle ShrJ. D.C3Vrma 4, Mcrnbr(j) 

1 ..ri ii'l nu I'rsd Siiikla 
8anittry Inpcctor 4, 

Avi.8tion Re ase&rnh Centre 4, 

- 	 • 	 • 	•- 	 • 	 : 	•• 

• 2V &i Dipak Nandi4, 	 • 	 • • 

	

• 	 Itacl.to?Ustri, 	 • • •:: 	•::::.. 	• 
ARC, Doctidoana. 	 . . 

. Applicants. 

By Advocate S/iri G..K.Bhattacharjya 	 • ft 	• 
with G.N.D. 	 • 

- Versus  

	

• 	 j •  

1 Union of India 	 i 
represented by Cabinet 4ebx etary 	 f De 

Defl.. 
• 	 • 	 • 	 • • 	 (.t: .r 

2 Directorate General of Security BlocK 
V(Eat), 1KPuram 4, 

Iew Delhl-.1100663 	
' I 

3, Director, Aviution Ree*rch Centre, 
B1ock-V(Eat), R.K,Purwii, 	 •, 	 •:;• 	• 

	

II 	 New Dc lh.I. 	 -' 

4 Iputy Director 4, 
• 	Aviition Research Centre, 	

• 	
S.: 

Cma. 	 . . . I(epoxlent4. 	
icj 

• 	 . 	:ft•. 
A1C*jZW ' bCM1R!7ZXW 6jIj, 	 : • : 	 • 

By Advocate Zhri S.Ali,&eC.C.S.C. 	 I 

• 	 • 	• 

.sAi,yI1rnEr(A) 

• • 
The Applicants are ernployeesof the Aviatiori Research 

• 	Centre 4, Doocndocna (ARC for short). Applicant No1 is 

&nitary Inspector a post which is equiv&1ent to Dcpuy 

77ield Officer and is below Field Officer3 The ppiicait 
• • 	0 	wr -, 

N0.2 is 	Radio Mistri The post of MJ.stri falls tnde t.he 

	

• 	 • 	• 
cateQory of Stnior Field Assistant. This 14 also 	 10k.  

)'ield Officer0 The cocapetent authority of ARC has classified 

• 	 • 	 • 

0• 	 • 	•• a..; 	• •; 	 •: 

•;.. 	•• ••. 	•• 	 ••. 	 ••••• 	•••• 	is 	•. 	 .••••• 
r / 

• • • 
	I 	 : 	•• 	 • •: 	. 

• 	 • • 	S  

	

• 	S 
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Doom DoOn4a as a Category 13 otutiqi ' ti eifuet from 22.2.194 	- 

2e 	Annexure XV to this O.A. 9  namely  

.-Ii (A) dated 6.12.1987 conveyed the sanction of the 

Pre8ident to the grant of additional concessions mentioned 

in the Annexure thereto to the various categories of the 

staff of AftC except those on deputation from the Xdi .an 

Air Force. According to the Annexure Ration Allowance  at 

the :ate admissible in the 13SF in peace areas is admissible 

upto the rank of F.O and below in category B areas of ARC. 

The applicants had requested the authorities, concerned to 

allow them the nation 11owance but this was declined by 

the authorities. Hence this Original Application under 

Section 19 of Administrative Tribunals Act. 1985. ' 

3. 	Mr. Q.K.Bhattatharya. learned counsel for the 	H, 

H 	applicarnts iiubmitted that the applicants are entitled to 
S 	

- • 	
'the Ration $llowance with effect from 22.201994.This allow..: 

ance was denied to them because of wrong ..thterpretation 

of the order dated 6.12.1987 by which paynent of the 	 -.. 

- 	 S  

allance was sanctioned0 Relying on the written statement 

Hr. s 0 Alj, Sr. CooS,Co, submitted that the applicants have 

made the claim on a wrong otion that Government had equated 

various non-executive posts with different executive cadres/ j 

for all concessions. The fact however remains that the 	H 

uation of posts vide order N00A-11016/6/86-DOI dated 	. 

28.10.1986 (Annexure-IlI) is for the purpose of House Rent 

Allowance only. Further 0  the ç tcssip 9fFjatirloWance 
4 	 .1 

has been extended to the employees of junior executive 

cadrt only upto the rank of field ofiicer cn the 	Y 

of the Junior Exutive Staff s  of R & AW and the applicants 

wodo not -Lull in ts category cannot geti 	benefit of-... 

atton Allwo/Mro G.K0Bhattacharya u1mitted that 

-, 	__-.•t 

a 

':- 	
5;  



07 	 '\ thj8 ground t,kn by the repond( ut 	E. not tt nb1 a 
In the Ca:iu  of Xntelij, 	flw:cu the Ratiri Ai10 

	

/ 	was allowed to the non-executive staff also and whn he 
• 	

allowance wac stopped to be paid applications were suijtted 

	

• 	
before the Central Administrative Tribunal and the payment of 

	

• 	 Ration Allowance was restored 0  In this c 	ection he has 

referred to the orders in the O.A. of 163 of 1991 and 

No. 199/91 of this Bench0 

4. 	
We have perused the records and heard the 

counriel ci the parLleu in this &.A. Letter No.A.49011/8/ 

8 6DO.1(0) dated 1 0 .51986 shows that the President is 

pleased to sanction 8(eight) Conce ions to the various 

ategoriej ci Staff Of ARC. On-s of the 
Conoessions is 

House Rent Allowance and it has been Stated that House 
' Rent AllO(lCL udujjb1 to the LXcCUtIVL Cthc will be 

to the personnel of other cadres also of :corres- 
0• 

/;/ponding levels. Consequently equation of posts was ordered 

by the order 14o.A- 11016/6/861 dathd 28 .1O.198 exclusive 	r 
ly for the purpose of pacnt of House Rent Al1owanc 

Under this order the applicafltwefltjt1ed.to draw House 
rent allowance. Under letter 

dated 6.12.1987 Additional Concessions were granted and 

one of them was RatIon Allowance to the various categorics  

of the staff of ARc. The claim of the respondents is that 

3ince there IG no equation ci posts in respect of flation 

lloiance this allowance cannot be granted to! the appulc!afltS  
who xaz= are non-executive tst -iff. We are not 	tinpi o' • 	c1 ly 

/ 	
such statsc.i of 	the rer,p ondents. Unt 	ri t he case of gntinq 

House Rent Allowance for the purpo 	1. granting Ratjpr 

Allowance such equation of posts is n 	required by the 

authorising letters. This position,:: 	:lear fçn the 	• 

L 

t 	
• i. ':• 

: • .,: 



• -- '1 	 etor Fh concesTongrante. 	'eaFk 
, No. the con- 

cesuion 	 - 

2 	 3 	. 	 4 

(A)Ratjon Allowance 

V.  •. 	A 

'I 

• 	 • 

1  

Ration allowance upto the rank 
of Fo and below at the follow-
inçj rateiz- 

Location 	 Rates 

(l)Category B 	As adm.issible fri 
stations 	time to time in the 

Border Security Force 
in peace areas. 

(B)}1ou5e R g-* 	House Rent Allow- 	 Separate ord- 

	

Allowance 	 ance facilities admissible 	ers will be 
to the Executive Cadre will 

	
issued about 

be admissible to the perso-. 	corresponding 
nnel of other cadres also 
	

levels. 
of corresponding ieyels. 

The respondents cannot bring in what is not there or what is 

not intended tc be there by thu letter No.A 27011/4/8-EA-II(A) 

dated 6.12.1987 as indicated above. This letter simply clearly 

rtatj that the 11cwite jj adrnjvujblc to the various Cate-

gories of the staff of ARC by placing a limit upto the rank 

of FO and below. In O.A.163/91 and O.A.179/91 of this l3ench 

on the strength of the reconmendations of the same one 'man 

Commjtte referred to in this O.A. Ration Allowance was paid 

to the non-executive staff of the Intelligence Bureau but 

the paymentwas stopped in 1991. This Tribunal in the order 

dated 17121993 (to which one of us was party) after discu-

solon and relying on th ordur Ut..ed 27 9.93 oi. the Ct11 

Mrnlnictrative Tribunal 0  Chandlgarh Bench 0  Circuit at ammu 

in o • i. xc . :w i/i i'/9 2 1 	I iti 1U thtt. hnt. it 	A ittt, w.v:. & 1w 

saible I to the applicants in those two 0,As. The facts:in 

those two O.As and of the present O.A. insofar as they. relate 

•-0 • 	 - 

-. 	 • 	 . 	 4 	 . 

• 	I 	
Cont.d. s... 

• 	1J/ .. 	• 
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t. 

io Ration Allowance and House kcnt. uowarice are almost 

Fientical. The conitions in thosP two 0.As i3 in re5>Ct 

of Ration Allowance that the personñe1 posted In category 

B locat1orii will be entitled to kation Allowance at non-

qualifying area rate for 3SF0 For house rent allowance 

Is stipulated that House rent allowance would be applicable 

to all other cadres of the TB under the same terms ápplic able 

to the executive cadres of correspondirig levels.. In view of 

the facts rriertioned above we hold that Ration Allowance 

is, adissibl'e to the applicants in this O.A. The respondents 

are direc Ld to pay Ration Allowance to the applicants at 

the rate appi.ichle tc thent witi'. eftect fron the due date 

22.2 e19d4. Th arreur amount &;hal 1 be paid WithIn 31 .10.1996. 

The applicdtlon Is allowed. No order as to costs. 

ME(BLh(i) 

• 	 f'Ci1ULf (3) 

I 	'•' 	 ''I 

	

• 	 i 	'•'Y;6 	
• 	

' 

7, 

( 
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IN THE SUPRE1E COURT OF ItDIA 

CRIt4I!IAWCIVIL APPELLATE JU IS DICTION 

248256 

LL1. VE TO 
. 

 APPSAL (VIL) TO 6 VI 0 6 

(et1tion under Article 136 of the constitution of Irkdia 

for special Leave to j4ppeal from the judgament and order 

dad 14th 	19 Of the central Administrative 	
:l 

pribunal, GaUhati Bench Of Gauhati in original AppliCatiOfl 

Wo245 of 1995Jo 

WITH 

INTERWCUTORY  

(pp1icatiO for stay after notice)* 

union of india & -- 	
titioners° 

- 

versu 

sri gishnu prasad eiitia and Ors* 

cOW4S 

(FOR rULL CAUSE TITLE PLEASE SE SCHEDULES O  

ATTACHED HER EWITH)-è 

- 	; 	 j•.1 
R0N 9LE 	TiS CC s.C. AGARL 

RON 0  BLE MRo JUST]E 6 ,  SACHIR ARWAD 

HON °  BLE iRo JUSTICE M. SRINIVASAN  

Contd , ep/2 



2. 	 - 

For the petitioners z Mro V.V. Vajeo senior Advocate 

(H/s. Panji Thomes and P. ParrnesWaranj 

Advocates with him). 

For the Respondent NOse 1 to 87e 

89c142, 144470 	g Mr. P.1(. Misra, Advocate 

For Respondent 	 88 and 143 $ M. C.S. Srinivssa RaO •  

Advocate. 

THE PETITIO?.T FOR SPECIAL LEAVE TO APPEAL AND THE 

APPLICZrION FOI STAY above. mentioned being called on 

forbearing before this court on the'l6th day of March 0  

98 UPON hearing counsel for the appearing partiesberelfl 

THIS COURT DOTH ORDER that petItion for special Iave to 

Appeal above..niefltioned be and is hereby dirnissed and 

consequently this court°s order dated 21st January. 1997 

made in IrlterlGcutory Application No. 2 abovenefltiOned 

granting axpurto stay be and Is hereby vacated: 

ND THIS COURT DOTH FURTHER ORDER that this 

order be punctually observed and carried into execution 

by all concerned. 

WITtESS the Honable shri r4adan , moban punchhi, 

chief justice of India aik the supreme Court, NW Delhi 0  

dated thia, the 16th day of I4arch. 1998. 

LAKHANPAL) 

DEPUTY ECISTRAR 



19jV /VX fr 
- 	 i-I-I T"13 C:::N.1lj, 	

'lU'UUNAL 
GUWAIJAJi i3EflCI 

OriqIn.J 1'pP.l'icato,i No. 89 of 1996 

Date of dqcjj01. I : ills the 11th dy o July 1993 

The Hon'blefir Jug( Ice D.N. }Thruah, 
VICC_C) 1rIIIn 

1. . Shr i P aien I 
I'Iirrflcicj;I. / 	AVi)tj, 

i. U 	 Centre, F..,tm 	
iqi:h, Gui .icjhL. 

2 . 	r i A Lu I Ch n nd rn Ii rij 1, 
L/A .. 	t: I 'n - 	. 	n I: (:h C n r e U. 	fwu .1 J y uh, G()1ayh L. 

By Adv i.n,. 	1 t, 1)• 	 • pp1 icQflt 
1-1  ;. R.

•• 	. N . 	i)ti i 	 IiIF'Iinryyo nw1 

-. VerZUS -. 

.1. 

 

Thp Unjo of 	,  Cb 	 l: jii0 	 epene,ited by the 

Department Of Cnbj10- Affrjrs, Now f)eljij 

The i)irector Generni of Security fllock-v(p5) New Delhi 

The Director, 
t.

Avjl)11011 11esearch Centre, 1 oCk-V(Is), 

	

A1 	
'. 4 '1'he Deputy E)JrectoL-, ' 	Avjtj0t1 Renearch Centre, 

Q
' C00 0mdooma . 

	

R\ 	. 	
Le lit- A.K. ChouciJiury,  i 	)31. (• G. S.C. 

1 	fr  

+ 4 

e 	8pptic,5 	have filed 	this 
eekiIly 

preenL 
cerLl)jr) by 	this 	'1)u,j to 	the 	respor)d,,tt; 

fl 
2. 	At: 	the 	relevant 	time 
in 	

1:110 	Avja Lion 

the'apAlcints 	were 	workln 
Reflearch 	CenL.re, Eleld flesearcJ) 	Unit, NUHIflII9l)rI) 	This 	Avf.i0 Research 

of 	thu Government 

Centre- 	is 	a 
of 	lnJja 	c]irectJy 	vhdqe 	the Cabi net: 	Sect: eii 	Ia t: . 	Th grievance 	of 	both 

#3 pp I i Cl) ti L n 	a t-  e 	ni ne 
the 

r 
- 

- 	 . 	
. 

/ 

I 

- •1 
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3. 	
The app1 icnnts t3taLc.? that like them there are 

/ 	oUter siiiiaiy silOaled emp1oyes, as mentioned in 

Annexure 1, who a r e aJ so enLi L1ed. to the i)eneflt:s 

By 	Aitncixure 	III 	teller ;daleJ 	28.10.1936 	the 

Deputy Secretary (S!) , Govoriinient of India, iforufed the 

Director, Aviation Research Centre that House Rent 

Allowance as admissible to the executive cadtes will be 

admissible to the personnel of other cadres also of the. 

CQQ,011(11n9 1OVJS. Aor.1iiiy to th@ 0. J)J)1J  cnilLim. they 
flI 	 'E 	()tIIb: 	a1nsi 	tf 

tr)n 	tliowitic•o 	wan 	n.tno 	ciIvoi 	fl13 	per 

Annexure IV letter dated 6.12.1907 iaaud by the Deputy 

Secretary, 	Government 	of 	india,  to 	the Director, 

• 	 AviatIon Research Centre, New Delhl 	On the basis of 

Annexut- e iv letter the applicants and 	other 	similarly 

ltatd persons are entitled to ration allowance which 

was, 	however, 	denied 	to 	them. 	110nco 	the 	present 

application. 

• 	 We 	have hoard Mr G.Jç. 
•. I3hattachiaryya, 'learned 

couel 	for the applicants and Mr A.1(. Choudhury, 

leodd Addi. C.G.S.C. Mr 13haltacharyyá submIts that the 
( 

ént case i 	squarely covered by this Tribunal's 
4\ 	•::: 

dated 14.6.1996 passed in original application 
ii 

'-- 	 No.245 of 1995. The learned counsel furtlhier bubmits that 

against the said judgment the r-espondont:-s ( 1i 	)at: case) 

approached the Apex CourL by filing Special : Leave 

Petition No.l7O6/97 which was dismissed by the Apex 

Court by order dated 165.31996. Mr A.K. Choudhiiny also 

confirms the some. - 



Aw- /  

On hearing the leornec3 counsel f o r the parties 

and foil owl ny the decision of this Tribunal paased In 

0.A.No.245 	of 	1995, 	1 	dispose of 	t h i s application 

with direction to the respondoisto to poy rl Ion 

allowance with effect from 27.7.1994 and the arrears 

must be paid on early on ponslhi.e, at any role within a 

period of three rnont:hn from the date of receipt of this 

order. 

The application 1r3 accordingly disposed of 	No 

order on to costn. 	 - 4- . (' 
/ 

(? 	 rtifld to 1' tr:e Copy 

4j 411;d 
I.  

., 	•) 	 * 

(t1fl ......... I 

. 	. 	
. 

(\t \\ 
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cnrn. ADMINISTR ATIVE TRIBUtIAL
, oiAI,'j1 tjtcij J 	V( 

Original Application No. 103 of 1999. 

Date of Otder s Thin the 8 th Day of 

The JIon!ble Mr O.L.Sanglyjn,J 	nj rative ternber. 

I 	' 

r 
Shri H-V0 "uQbpal and 69 othere 
All the cppU.cafita are nerving in the 
S.S.0..Itanar in Mjunaohol Pradaoh. 	. . .Appllannta. 

By JLvocate Shri O.N.Daa. 

- Veraun - 

S 
1 . onion of Indi n.  

roproIonte(1 by the Cnbjnt Socretary, 
Department of Cabinet Jffajrn, 
fllkarior Houno, 
Sn.hjjthan Road .N0t4 Delhi and 4 othero . * . fleapohdento. 

By Advoctø Sri. 

0 it 0 E it 

.tizJicc •  

JUl thone 70 opplicanto in this Original Itpp1ictjon 

are CIVIP10Yeea in the Speci.aJ. Service Bureau._(SSB for ahort), 
Itanager, Arunochal Pradeuh. They were permitted to purcuo 

thin Original J'pllcatjon jointly u)dnr Rule 4(5)(a) of the 

entra1 "dminjctratjvo Tribunal (Prooeduro) 1u1ee 1987. 

) 

	

1~4 tiOn allowance  was grnte4. to:tho poraonno.thernk 

,gf rild Of figereand. below nerving, J.n the loonUcnn.oat.e-'1 
i,rioed an 	1 13 1  and 	'C' • The applicante otated. that. thhy are 

p 	 . in the rank of Fic1d Officoro and below. Byordor abted 

8.11.1994 certain etationa in Arunáohnj Pradoah were o1noi.- 

fled an category '' and 	IC I  otationo for the purpàfe of 

iarlouc oonceonjona -granted to tha einployeeo. 	In thi said 

order Ztanogar was categorloed u 	'B' otetion and i .8 

Categorloation was renewed for a further period of 3 yearn 

with effect from 8.11.1998. They Clriim that connequnt to 

the oategoriootjot 	of Itanagar ototlon an a 	atation the 

• 	• 	ootd..2 

'p 



etnployeea of the SSB carving in Itanogar become eligible 

for getting the ration allowance from 8.l1.l94. However, 

• accorcUng to them, for some inexplicable reasons the respon- 

• dents' doniod the ellance to the applicants in a moot illegal 

and arbitrary manner. Consequently they eu)itted repre'en- 

tations praying for. payment of the allowance to them. But 

there was no response from the respondents. They submit ted 

that in the case oE employees of the Aviation Research Centre, 

ooindooma the Tribunal directed payment of Ration )Ulowance. 

in the order dtod 14.6.1996 in O.A.140.245 of 1995, order 

'dated 17.7.1998 in 0.A.No.89 of 1996 and order doted 21.4.1999 

In Q.A.No.228 of 1998. The executive cadre of the SSB Itanagar 

were also granted ration allowance. They submitted that they 

are similarly oituted With the employees of the Av 1iation 

Research Contre ar -mci the executive cadre of S, Itanagar and 

have prayed that tiio respondents may be directed to allow 

them ration allowance with effect from 8.11.1994. 

The reopondenta have conteated the application and 

&\41lItted written statement. jcording to them the appliaante 

arà'io1ding non-executive cadre in the ss, Arunactal Division 

ration allowance is not admsoible to thomJ The ration 1 
al1owaxe is admissible only to the executiv?  otof1 o,the 	/ 

z'ank of Field Officer and below posted In category.I'8l  or 	C 

station. They also submitted that the orders of the Tribunal 

in the case of Aviation Research Centre cannot be extended 

to the applicants in this ö.A. who were not epplicnts -m 

those Original Applications decided by the Tribunal. This is 

also the view taken by the respondents In their Ofice 

Memorandum dated 19.2.1999, )nnexure-R to the written statement. 

I have heard learned counsel of both sides. Mr O.H.Dno, 

learned count3al for the applicants, eunItted that according 

- 	/ 

to the equation of posts and the orders of the Tribunalin 

A 
ontd.. 3 

., 

. • 



renpeot of the Avint.ion 11 000alfch Centre relied on by he 
opplloantn 1  the nPplJc anto are entitled to the r Li onL 

nllownce. Hr 	 learned Add1.C.o..c for the 

renpondentn did not diepte the oontenion of jr De 

I have perueod the application no wollac the judrtantn in. 

the 3 Original Applicatione relied on by the learned aounncl 
for the appliotutu, particularly. judnent at pare 4 of the 

order dated 14.6.1996 and juc1grent at pare 3 of the order 

dated 21.4.1999 in which detail diacuenjona and reaeono 

for allowing payment of ration allowance in thoae oaooa 

had been recorded. I am of the view that the applioente in 
the O.A. proecnu.y under aonaidoratjon are ailnilarly eltuated 

- 

with the applicarita in those ceena and the Judgments in those 

O.Zo covered the ceas of the applicanta in the preoent O.A. 

I therefore 1  direct the reapondento to pay ration al1owace 

to the applioertta with effect from the date the allowance became 

admissible to Itanagar on the strength of order 8ated.8.11.1994 

and subsequent ordorn extending payment of the allowance or 

from the dato of their actual posting in Itanagar. whichever 

in later. The payment of the arrectr amount an e'jmioniblo_ 
to e{oh npjiiont shall be made by the rGg poildtitiLiff Wj.tJiin 

90 days from tiw tiat.0 uL' uoe.tpt. of this orden. 	I 	 I 

L3 
 - *Dzf--  0a 	

AP.' 

1 

4 !  

I 	 Application in dJ.p000d of. No order an to coats., 

-. 

s4/-nc110r.n (Ada) 

cut 
P~l 	 lrl~ 

• 	
.. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 	 A 

OriginaJ Application No.367 of 1999 

Date of decision: This the 12th day of January 2000 

The Hon'ble Mr G.L. Sanglyifle, AdminiStratiVe11ember 

Shri ManikSapkota and 36 others 	 . .Applicaflts 

All the applicants are non-executive 
staff serving in the Office of the 
Divisi.olial Organiser, S.S.B., 
Shiliong, Neghalaya. 	 I  

B.y Advocated Mr G.K. Bhattacharyya, 
Mr G.N. Das and Mrs N. Devi. 

- versus - 

14 The Union of India, represented by the 
Cabinet Secretary, 
Department of Cabinet Affairs, 
New Delhi. 

1 	2. The Director General of Security, 
Block-V (East) R.K. Puram, 
New I)elhi. 
The Director, S.S.B., 
Block-V (East) R.K. Purm, 
New teihi. 
The Divisiohal 0rganiser, S.S.B., 
Shiii:ong, Meghalaya. 	 ...Respondents 

Advocate ilr B.S. Basumatary, Addi. C.G.S.C. 

N. 	 • 	•••• •••••••••• ••• 

G. L. SANGLYINE (ADMINISTRATIVE MEMBER) 

The 37 applicants are permitted to pursue this 

application jointly under Rule 4(5)(a) under Central 

Administrative Tribunal (Procedure) Rules, 1987. 

2. 	All the applicants are non-executive personnel of ,  

the Speci-al Srvice Bureau (SSB for short), working under 

the Divisional 0rganiser, SSB, Shiliong1 Meghaiaya. 

Shiliong was declared -as a category 'B' station with effect 

from 27.4.1992 for the purpose of grant of various 

concessions as mentioned in the annexure of the Cabinet 



2 : 

Secretariit order dated 18.12.1987, Annexure I, and it 

extended from time to time, the latest one being i 

26.4.2001. Ration Allowance is one of the allowances 

mentioned in Annexure I of the said letter No.A.27011/4/86-

EA-II dated 18.12.1987. This Tribunal had issued order 

dated 14.6.1996 in 0.A.No.245 of 1995 and order dated 

17.7.1998 in 0.A.No.89 of 1996 in respect of employees of 

Aviation Research Centre. It was also decided on 8.9.1999 

in O.A.No.103 of 1999 in the case of the employees of 

SSB, Itanagar. In all these orders ration allowance was 

allowed. Relying on these orders of the Tribunal the 

applicants submitted representations before the authorities 

of the respondents praying for payment of ration allowance. 

The respondents, however, denied the allowance to the 

applicants on the ground that the orders of the. Tribunal 

are applicable only to the applicants in those O.A.s and 

not to the present applicants who were not parties to the 

earlier O.A. However, it was also intimated that the matter 

7 1 	 under consideration and the decision wi)J, be 

f Jtunicated. The applicants did not wait for the resu1t of 
V 

4's41 decision, if any. They have submitted this Q.A. In 

• 

'- 	thi application they have prayed that they be grantèd the 

benefit of ration allowance with effect from the dae,om 

which Shillong was categorised has 'B' Station, namely, 

27.4.1992. In support of the claimthey have relied on the 

orders of the Tribunal as mentioned aboie. The respondents 

have contested the application and submitted written . 

statement. 

3. 	I have heard the learned counsel of both sides. 

This matter is similar with the case of the employees of 

SSB, Itanagar, namely, Shri N. Venugopal and 69 others -vs-- 

Union of India and others (O.A.No.103 of 1999) in which 

vide order dated 8.9.1999 this Tribunal' had directed the 

respondents ........ 
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I 	respondents to pay ration allowance to those applicant;s 

with ertect from the date the allowance became applicable 

to Itanagar. In the case of the employees in Itanagar, the 

ration allowance was admissible from 8.11.1994 when certain 

stations. in. Arunachal Pradesh were classified •as category 

'.Bt and 'C' stations for the purpose of various allowances 

and concessions granted to the employees. Now, in the case 

preently under consideration, the ration allowance became 

admissible to the employees of Shillong with. effect from' -

2.7.4.1992, i.e. from the date Shillong was classified as 

category 'B' station for the prpose of the various 

concessio5 mentioned in the letter dated 18.12.1987. 

. 	In the light: of the above the respondents are 

directed to pay the applicant:3 ration allowance from 
:.- - 

27,4,3992 oriwds w.1,!:hjw tour months from the date or 

receipt of this order. 

The application is disposed of. No order as to 

çosts. 
...- 

C, 

5d/ME1BEf (ADIl) 

Certified to be true (..p, 

wf 

.J bP_L: 
aira1 Adjj;rMtiy 	
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Co. 9/SSRA2/06(1 )-rnnipur. 
DIRECTORATE GENERAL OF SECURITY, 

s 

OFFIC9 OP 'TRE DIRECOR8$B, 
• EAST RtOC1(, V RX PURA4, 
NEW DEL}11-110066. 

Dated, \t Pb. 2000. 

	

• 	 •• 
: 

	

.-••,--, 	

' 	
MORANDUM 

. Subjecti GRANT OP RATION ALL(YfANCE TO THE NON-tfXE 
PERSONNEL POSTED AT 14&N !)IVISION, 

	

• 	 •..••• 	 s,,.. 

Please refer to your letter NO.V/cttG/ 
'RatiQnM1o1ance/2QOO11O28 dated, 28.1.2000 on 

the subject cited above, 

2. 	It is intimated that as per existing 
I instructions, the non-apnUm 	to CAP cae are 

	

• 	 not entitled to get ration a1lance on the 
basis of judgerient of CAT, Cuwahati, However, 

y,we have' again taken up the matter with the 
' Cabinet Secretariat, for granting ration allowance 

to non-oxocutivo parsonne], posted at 'a' & 'C' 
stations. The matter is being perused vigorously 

; with, the Cabinet Secretariat at-this end. The 
decjjon of the Cabinet Secretariat, would be 

/ 24jñtimated when received, 	 - 	 •• 

	

r 	
1/ 

	

r 	 - 

C S.S.Rora ) 
Joint Daputy Director (EA 

• 	 •• 	. 	 •: 	 . 

	

• 	 . 	
) 	 ••• 	 . • • 	 • 	- :- 

14110 Divisional Organiser, 	 — 
t4anipur& Nagaland 

• 	 Tmphal. 	• 

C&I  

.4 

A 

• • , -S'• 	- 	
• 

• 	 - 	•J 	-I , ' 
4•I 

4 I • 	
••.- •q1 
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In the Central Administrative Tribunal 

Giwahati Bench ::: Giwabati. 

O.A. No. 133 of 2000. 

Shri K. N. Choudhury 
vs- 

Union of India and others. 

In the matter of : 

kitten Statement suthitted by the 

Respondents lb. 1 9  29  3 0  4 and 4.. 

That with regard to para i(i), 1(2), 2 9, 3 9  

4(1) and 4(2) the respondents beg to offer no comments.' 

That with regard to para 4(3) the respondents 

beg to say that certain concessions to the Staff of SSB. 

5FF. CIOA and Directorate of Accounts were granted vide 

Cabinet Secretariat letter No A_27011/4/86—E-iI 

dated 18012.87 and the concessions were listed at 

Annexure—I. 	Some stations were categorised as 'B' 

and 'C' location by the Cabinet Secretariat in the 

Annexure—Il to the letter and the Head of the Department 

has been empowered to declare hardship locations as 

category 'B' and 'C' stations. 
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30 	 That with regard to pam 4(4) the respondents 

beg to say that ration allowance is anissible only to the 

executive staff of the rank of field officer and below 

posted in category 'B' and 'C' station. Hence the person 

who are holding non..executive caere in SSB Manipur and 

Nagaland Division are not entitled for Ration Allowance 

as per Cabinet Secretariat letter M. A-27011/4/86.I. 

E-II dated 18.12.87. 

That with regard to para 4(5) the respondents 

beg to say that equation of posts in various cadre of 

corresponding level in SSB had been made with field officer 

and below for the purpose of Fbuse Rent Allowance, 

That with regard to para 4(6) the respondents 

beg to sy that the SSB Directorate as Head of the Depart-

ment had accorded sanction to the classification of Imphal 

Station as Category 'B' location in pursuance of Cabinept 

Secretariat order dated 18.12.87 vide SSB Directorate Memo. 

M. 8/SSB/P.2/86(1).-IV Pt.II dated 9.8 9 09. And from that 

onward staff posted in Imphal are getting various con-

cessioris having been renewed the order from time to time. 

	

C6D. 	That with regard to para 4(7) the respondents 

beg to say that Ration Allowance w.e.f. 9.8.99 are being 

paid to the executive, staff Of the rank of F.O. A and 
below, But the said allowance has not been extended to 

	

C- 	- 	- 

the non-executive staff since then, even though equation 

Contd. . .3/- 
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of posts in various cadre of corresponding level of non.. 

executive cadre have been fixed vide Cabinet SecEetariat 

order No, 11016/6/86..DoI dated 28.10.86. 

74' 	That with retard to paras 4(8), 4(9) 9  4(10) 9  

4(11), 4(12) and 4(13) the respondentsbeg to offer nb 

comment. 

8.. 	That with regard to para 4(14) the respondents 

beg to say that the Central Mministrative Tribunal, 

iwahati Bench in one of theIr earlier judgernents, dated 

8.9.1999 in the application numbe.r 103 of 1999 ordered 

that ration allowance should not be paid to those who had 

not been applicants of the said case. On the basis of 

that judgernent ration allowance have not been paid to 

these applicants. 

That with regard to para 5(1) the respondents 

beg to say that as per Annexure -i of the Cabinet Secre-

tariat letter dated 18.12.87, the executive staff of the 

(~grl 	rank of field officer and below are entitled for Ration 

Allowance w.e.f. 9.8.89 being declared Imphal as 'B' 

äategory station from that date. Hence question ofpayment 

of Ration Allowance to non-executive staff as per existing 

Gvernmentorder on the subject arises. 

That with regard to para 5(u) the respondents 

beg to offer no comment.. 

Qntd.. .4/-. 
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11. 	That with regard to 5(iii) no comment 

That with regard to para 0 5(iv) the respondents 

beg to say that since no orders from the Government with 

regard to grant of RatIon Allowance to the non-executive 

cadre exist, it is not possible to make payment of such 

allowance to them. 

That with regard to para 5(v) and 5(vi) no comment. 

The matter has already been taken up with the Cabinet 

Secretariat for granting Ration Allowance to the non-executive 

personnel posted at 'B' and 'C' sitationii The matter is being 

vigorously persued with the Cabinet Secretariat by the SSB 

Directorate. Decision is yet to be received. 

4,+ 
VERIFICATION 

I, Shri 

being authorised do hereby declare that the contents of this 

written statement are true to my knowledge and infonnation. 

And I sign this verification on this £ day of 

Declarant. 

b.'Qts53 


